RAJYA SABHA [1 DECEMBER, 2005]

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Now, we take up the Short
Duration Discussion. Shri Arun Shourie. (Interruptions)

SHRI YASHWANT SINHA: Sir, who is covering it form the Government side?

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): The Minister of State is here.
(Interruptions) A Cabinet Minister is here. The Minister of State for Home is here.
The Home Minister will also be coming shortly. (Interruptions) Don't worry,
everything will be noted.

SHRI YASHWANT SINHA: Everything will be noted, Sir, but courtesy
demanded that the Home Minister should have been here when the debate was
being initiated.

SHORT DURATION DISCUSSION
Internal Security Scenario in the Country

[MR. CHAIRMAN in the Chair]

SHRI ARUN SHOURIE (Uttar Pradesh): Respected Chairman, Sir, we are
discussing the subject almost the day exactly after one year from the last
discussion and we will soon be given the figures about the decrease in the
number of casualties in Jammu and Kashmir and the increase in the number of
tourists. | have been hearing these figures for almost seven years since | came
to this House. Sir, | will come to Jammu and Kashmir also as to why | have grave
apprehensions about what is happening there. But the fact of the matter is, there
has been very great deterioration of the situation in many parts of the country. |
acknowledge the concerns of the Home Minister. The Prime Minister himself
expressed has gravest concern on this matter. | have very grave apprehension about
the general approach of the Government on security matters and, in my view, as |
was just now suggesting to you, Sir, the general approach is compounding the
problem of security and the problem for the security services in the naxalite areas,
in the North East, and in Jammu and Kashmir. And the reason for this is partly a
misplaced show of compassion and, secondly, there is no general objective of the
goal towards which the Government is proceeding.

What is happening is like sending people with buckets. Wherever the fire
breaks out, you send a few buckets of water and then it breaks out at
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another place and we rush the people there. | should mention this point. And, last time, |
drew the atention to the fact that the number of districts which have been affected by the
naxalite activity has gone up from 143 to 157. The reply of the Home Minister was, "No, no,
this has not happened in six months. This has been growing continuously for three years,
from 131 to 143 to 157." Actually, that should have caused even greater
apprehension because that meant that govermnance was continuously evaporating in large
areas, and, therefore, the writ of Govemments, State and Central, was not running in those
areas and the writ of other groups was running. But it was given as an explanation, "No, it
is going on for three years." | had then drawn attention to this.

Now what is happening is, from 157, all official figures, we now have 165 districts which
are affected by the naxalite activities and they expand to over 14 States. What were guerrilla
pockets became guerrilla zones. | have the map here based on Government sources, you
can access it on the Intemet in which the red cormridor from Nepal to Kamataka is already in
place.

The second point is, | had drawn attention by quoting extracts from who of the four
Task Forces which had been set up and the grave situation which they portrayed and the
recommendations which they had made. It was said, "Oh, this is done in your time, what
did you do?" Mr. Jaswant Singh, my friend, got up and as is his custom, he chose his
phrase very carefully and said, "The recommendations relating to the Task Forces about
amed forces had been 95 per cent implemented.” This was taken by the Home Minister to
say, "See, the Leader of the Opposition answered the points of Arun Shourie and | assure the
House that even the remaining 5 per cent recommendations are under implementation
and will be implemented swiftly."

He also said that "whatever poinis have been made | have noted carefully. There are 50 points
that have been made. | shall reply to them orally and in addition | shall send in writing the
replies to each of those points.' That was an assurance to the House. | do not want to make
grievance of it. It is the pattem to which | shall come. No waitten reply came to me. | checked
with the Secretariat and they have not been able to trace any replies that have gone in writing
to anybody. But | am not on that point. | will start with this quotation from the Home Minister's
statement at that time. He said that ‘actually for dealing with all these things....Members
may not know because this is an internal matter of the Home Ministry. There is a
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mechanism for dealing with the security situations specially about the Naxalite type of
thing. I will explain to you the mechanism that is available in the Home Ministry today. We
have a Special Secretary here. The responsibility given to the Special Security Secretary
is to talk to the DIGs and other officers of the Naxalite affected States every month or two
months or whenever it is necessary and decide what has to be done. This
mechanism is already there. Probably it is not known to the hon. Members—he was
sharing a State secret— because it is an intemal matter that we are doning.Then there is a
Committee, which is presided over by the Home Secretary who talks to the Chief
Secretaries of the States and DIGs of the States and they decide what policy should be
adopted. Then there are regional Commitiees of the Home Ministers and the Chief Ministers
and then the Chief Ministers have been talking to the Prime Minister. There are
Committees. There is a mechanism and 100 per cent of the recommendations have
been implemented.' Everybody is talking to everybody. What is the result? The result is
that not only that the figure of districts affected has now gone from 157 last time to 165
districts affecting 14 States. You see that there is a complete change in the pattern of
assault. | really wish nobody would dismiss what | am trying to suggest that it is usual
attack on one party or the other. It is absolutely not the case. | recognise that it is a
matter of grave concern to the Home Minister and the Prime Minister. | am speaking only
in that respect. Drawing your attention to the qualitative change that has come about in
the last one or two years, | will only refer to Mr, Jaiswal statement given only day before
yesterday Lok Sabha. Just see, on 13th November, at Jahanabad, according to his
statement 300 to 400 Naxalities gathered. My information from the police as that they started
gathering in the moming. They launched an attack at 11.00 p.m. They had simultaneously
attacks on the sub-ail, on the district court, on the district armoury and on the S.S.
College where a para-military camp had been set up. Two days earlier they had
disconnected the phone lines to that area. Then they disconnected the electricity. They
looted arms and ammunition. They killed six people on the spot. The Minister of State for
Home said that there had been inteligence inputs that they would be doing all this. All this has
happened just 50 to 60 kms. from Patna, from the State Capital. It was happening when the
State Government was under the direct control of the Central Government for seven
months.

Sir, | am going to take the things across the States to show that this is not confined
to Congress vs. BJP or anything like that. But Two days
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before at Girdhi in Jharkhand there had been a similar attack on the Home Guard
Training School. There also, according to Mr. Jaiswal, 150 Naxalites attacked, they killed
four persons. Just see what they looted. He says," they looted 183 guns, two
revolvers and 2500 rounds of ammunition. He says as an explanation that prior to the
attack they had blocked all roads into the town by planting landmines and other explosive
devices. After looting the weapons, after killing these people in the Home Guard Training
Centre, they went and fired at a mela that was going on.

They then went and ambushed a police party and again he says in an official
statement in the Lok Sabha, "the State Government had reported that they had inputs on
naxals attacking." Please see, they had precise information of what will be attacked,
police pickets, police stations, police establishments in Giridih district and the district police
were informed. Sir, on 23rd June, exactly the same thing happened with 200 naxalites
attacking in Madhuban in East Champaran. It was a synchronised attack on the police
station, on the branches of the S3lI, branches of the Central Bank of India. On 6th
February, in Koraput in Orissa, there was a prolonged operation of district armoury
lasting several hours. They looted 2000 firearms. Then, they went to the police station,
attacked it. They went to the Sadar police camp, attacked it. They went to the office of
the SP, attacked it. They went to the district treasury, attacked it and looted it. They
went to the Orissa Special Amed Police Centre of the third battalion and attacked it.

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATH): Sixth February
of which year?

SHRI ARUN SHOURIE: Supposing it was 2004, you want to say that it happened
under one Government rather than the other. Sir, before you came, | said that please—
that was your defence last time—!| am not on the point that things happened under your
Govemment or under the previous Government or not. It is really a secular trend that has
been going on, about the break down of administration to which | am sure you would want to
attend to. You say 'which Government?' In Karbi Anglong that has happened. Hundred
people were massacred. That was happening also in 2004. Not only that, it is the Minister
of Forest Welfare there, his area;.. | do not want to say Congress—of the present
Government in Assam who says that there is absolutely no security in the area. He has
said this in an official statement.
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SHRI ARUN SHOURIE: Sir, in Andhra Pradesh, the same things has been going on.
Last time when the Home Minister spoke he said, "look here." | am quoting the exact
phrase "the number of incidents and killings in Andhra has gone down like anything." Since
then, legislators have been killed of TDP, of the Congress. And this very great compassion
which was shown against people like me and everybody else was a warning.
Mr.Ramachandraiah here had said that this is the result of an electoral understanding that
you came about and you will pay for it, the country will pay for it. That very arrangement has
now had to be called off and you again see that it is the same pattem of large numbers of
people going and attacking there and getting away with everything. Sir, if you want the figures of
Maharashtra | can give you of police people being killed again and again, this year itself.
It is not your responsibility or mine or anybody's. But that is the fact. Sir, the position is in
Mau, we have had four days of kiling. You have just had in UP, a BJP MLA and six of his
people being killed. Sir, the point to ponder over is: what has the mechanism that the
Home Minister was telling us and there seems to be so much faith in this mechanism that in
the statement he made on the 29th in the Lok Sabha, the Minister of State again lauded
this, is in place? What has this mechanism done? | will tell you, they have done ancther
study. In my reckoning, this is the eighth study on Left Wing Extremism and this was
circulated at your meeting this time of the Directors General of Police and you will say that |
again rely on secret document. This is also marked secret. | do not know why, what are
you hiding from? What from? It is because there is not a single new fact that comes out
here. But time was passed saying that ‘yes, what are we doing'? We are doing another study.
| will read only one sentence from it, Sir, so that when we discuss it next year we will
remember this sentence.

They say, 'naxalite violence shall remain a cause of serious concem..' —they
have the DIGs and there was everybody in that Commitiee and was headed by the Director
General of Police of Andhra Pradesh—'...the naxal presence can be expected to strengthen
in the areas where it has made an appearance recently and there is a high probability in
Uttaranchal which has hitherto not withessed such incidents. Assam and Gujarat are likely to
see much greater naxal activities.' | would only request that such a Report should have been
made available to the House so that the people realise the gravity of the situation. But, | am on
the pattem. So,
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the pattern is that large numbers are coming and gathering together. Higher
technology is being used in the explosives that they are using. There are
synchronised attacks at many locations over many hours. And, they are, now in,
each of these, looting enough arms and ammunition of start equipping a small
army. Now, Sir, what does this show? Just before lunch we have been hearing
demands from learned Members, who are, naturally, very concerned, that our
paramillitary forces should be sent to Afghanistan to protech our personnel. The
fact of the matter is, today, in large parts of this full swath of the country from Nepal
to Karnataka the police is not able to protect itself. Now, in large parts of the
country, individual offices do not dare go individually. They go with company and
there they become easy targets of landmines. Very soon, the hon. Home Minister
will give us, as he gave us last year, the figures of diminishing rate of
casualties and incidents. These do not hide the truth of the matter that in large
parts of the country, civilian life, economic life is being ceded to these groups.
They collect taxes. They levy taxes. They demand and get protection money
from Government officers, from forest guards. They set up kangaroo courts to
dispense the so-called justice. They sequester land by just planting a flag there.
They decide who should get the Government contracts. | read out to you what the
former Director General of police wants to say. He was the DIG of U.P. Then, he
was the DG of the BSF. He is Mr. Prakash Singh. He says in an article in
Hindustan Times of 17th of November, 2005. That is the situation which is not
going to be visible from the figures which we have just now been told. At least,
eight districts he writes in the article—in Eastern UP and four contiguous districts
of Bihar are today completely under the grip of mafia. The rule of law exists only on
paper. District Magistrates and SPs kowtow before the mafia dons, take orders
from them on critical matters. Because of this situation, nobody is listerning to
their aranya rodan. In Ghazipur district, where the BJP MLA was killed along with
six others, most of the station House officers owe their position to the local don—I|
am not taking his name because fortunately he is not a Member of this House but
has been much in the news in the last few days. The SP and the DM merely concur
with his recommendations. So and so, in fact, he will decide who is to get the
contracts for major projects in UP's Eastern districts. His recommendations for
arms license have to be honoured. When we travels, he does so in style. A
cavalcade of six to seven Qualis cars moves with a posse of about 12 policemen
provided to him by the State Government and another of about 20-30 armed
hoodlums.
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SHRI ARUN SHOURIE: And, Sir, he goes on to say that it is the same position in regard
to Shahbuddin. Sir, the person appearson TV...
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SHRI ARUN SHOURIE: Sir, it is not a competition. {Interruptions) It is not a competition
between number of guards. (Interruptions).
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SHRI ARUN SHOURIE: Sir, Shahb-ud-din is a colleague of ours in Parliament. He
gives interviews on television. He gives interviews to Pressmen. He lounges abouit in his
flat in Delhi. He is known everywhere. He appears for his law exam. But warrants are not
executed. What is this signal that is being sent? These things will not be registered in the
Home Minister's figures. Two Ministers of the Central Government—Sir, we sit with Dr.
Radhakrishnan's photograph here; Gandhiji's name is on our lips—are the ‘absconding'
Ministers. What is this signal that we are giving? We are protecting people in Afghanistan; but,
here, this is our situation. Ministers, Members of Parliament and others are dictating
transfers, postings, and arms' licences. And, there is a reason for this. The reasons are two
or threefold. It is the basis approach that is wrong. The basic approach is, again, Sir,
you will find it in last year's proceedings. We know the fransparent sincerity of the Home
Ministry. But it is a misplaced compassion. He says, "these are brothers and sisters, sons and
daughters.

t[]Transliteration in Urdu Script.
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we are not afraid to talk." He gave last time's example of the Longowal Accord.
But that was after the militancy had been crushed, which is the right sequence.
But he said, "No, no, we have to deal with them as a karta of a joint family".
And, he has been repeating this again and again. There is an alternate approach
to all this. | will read out that to you for a minute, Sir. And, you will see what is
happening. At least, don't mind if | quote a person who don't approve of. 'The
challenge of terrorism—all this is terrorism—must be faced squarely and
resolutely by all shades of political opinion. There can be no political compromise
with terror. No inch conceded, no compassion shown." Completely in contrast what
has been said here! 'The people of India have suffered a great deal at the hands
of terrorists and our Government | am sure | speak for all the Chief Ministers
represented here, is resolute in its determination to wipe out this threat to a
civiized and democratic way of life. There are no good terrorists and bad
terrorists. There is no cause, root or branch..." Please contrast that with what the
Home Minister had said in this very House in the last debate, when he said that it is
due to social and economic problems. "There is no cause root or branch that can
every justify the killing of innocent people" As if the security persons, who are
killed, are not innocent, and the functionaries of a duly established democratic
Government. And, he says that whenever ther are talks, he is all for talks with
terrorists, "...but no one is either permitted or expected to resort to violence to
achieve these ends or to try and prevent the elected functionaries from doing
what they are supposed to do.This should be made amply clear in our policy
announcements. Talks and negotiations should always be welcomed". This all is
welcome, "...it should be clarified at the outset, so that there are no
misunderstandings or a feeling of the letdown at later stages". The same
person also said, "Cross border linkages of Maoists ... (Interruptions)

SHRI DIPANKAR MUKHERJEE (West Bengal): That is suspense.
(Interruptions).

SHRI ARUN SHOURIE: No, no. Supposing he is Narender Modi, my friend.
(Interruptions) No, supposing he is Narender Modi. (Interruptions) You approve
of it or don't approve of It? (Interruptions) Sir, he has said that cross border
linkages of Maoists constituted "an even greater threat to India than militancy in
Jammu and Kashmir and the North East. Large swathes of tribal terrorists from
Andhra Pradesh in the South to the borders of Uttar Pradesh and Bengal in the
North and the East respectively have become hunting ground for Left wing
Extremists."
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It is the Prime Minister of India, Dr. Manmohan Singh, speaking. Now, look at the Home
Minister's speech. On 24th April, not in 2004, but 2005, the Home Minister speaking in
Bangalore said, "The Government is not interested in using weapons. They, that is, the
naxalites are our brothers and sisters and we know that this is a socio-economic
problem... (Interruptions)...

SHRI SHIVRAJ V. PATIL: Where are you reading it from? | do not know what you are
reading. ...(Interruptions)... Where are you reading from? ...(Interruptions)...What is it
that you are attributing to me? ...(Interruptions)... What is it that you are
reading?

SHRI ARUN SHOURIE: | have downloaded from the Internet.
...(Interruptions)...

SHRI SHIVRAJ V. PATIL: These are newspapers written by you.
...(Interruptions)...

SHRI ARUN SHOURIE: No; no, it is not from newspaper, my friend.
..(Interruptions)... Please, look... (Interruptions)...

SHRI SHIVRAJ V. PATIL: | have not said anything of that kind.
...(Interruptions)...

SHRI S.S. AHLUWALIA: Newspapers are not written by him, newspapers are
written by those people. ...(Interruptions)...

N wgARIGE I ( IEAT): HERY, YT SRATAH & ufy weEr S
fyg g ....(zagr)....

SHRI SHIVRAJ V. PATIL: | would like to know the source
...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, this is a very serious matter.
...(Interruptions)...

SHRI SHIVRAJ V PATIL: Sir, first of all, | am objecting to his putting some words in my
mouth and without any connection that, when | said in what connection | said that, what did |
say before that and after that, he just...(Interruptions)..What is your source?
...(Interruptions)...

SHRI ARUN SHOURIE: This was made on 24th April in Bangalore.
...(Interruptions)...
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SHRI SHIVRAJ V. PATIL: Give me the source, | am asking for the source.
...(Interruptions)...

SHRI ARUN SHOURIE: Right, Sir. | am giving you exactly the source of this paper also. It
is on 24th April in Bangalore. ...(Interruptions)...

SHRI SHIVRAJ V. PATIL: It is a newspaper. ...(Intermuptions)...Sir, you know, the
newspapers are not to be read and quoted from in the House. The hon. Member who is
making that statement has to support it. These are the rules provided by us.
...(Interruptions)...

SHRI YASHWANT SINHA(Jharkhand): Sir, it happened the other day also.
...(Interruptions)...

SHRI ARUN SHOURIE: It is always convenient that whenever people want to quote from
newspapers, they go on quoting them...(Interyptions)...

SHRI SHIVRAJ V PATIL: Sir, | have taken a stand and it is written in the books and if
any hon. Member wants to quote anything that appears in the newspapers, he has to take
the responsibility and he has to say, "I have examined the issue, | have come to this
conclusion, and so | am relying upon it." ...(Interruptions)...How Sir, | make a speech for one
hour and you write two columns. You pick and chose only those things which go against me
or in my favour, and they rely upon it. ...(Interuptions)... Is this the correct way of doing
things? ... (Interruptions)...

SHRI YASHWANT SINHA: Sir, you would recall that only day-before yesterday, an
hon. Minister of this Government was quoting from a newspaper report and | objected
to it. ...(Interruptions)... | objected to it, Sir, and you ruled, it is very fresh in our memory,
that he has a right to quote from a newspaper. ... (Interruptions). ..Sir, you ruled
it. ...(Interruptions)...

SHRI SHIVRAJ V. PATIL: | am not finding fault with the ruiing of the hon. Chair.
...(Interruptions)... | am just referring to the Rule Book and to the rule itself. | am not
finding fault with any ruling, | am not supporting any Minister or anyone else quoting from
the newspapers. But, | am making a submission that the Rule Book provides that you
need not quote the newspapers and if you want to rely upon any newspapers, you shall
have to take the responsibility for it. You shall have to say that | have investigated
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into the matter, | rely upon it and | depend upon it, not on newspapers. Newspaper is not
responsible to the Pariament; a Member is responsible to the Parliament.
...(Interruptions)...

# TH. TH. JEFAfAAT : FEITT, B A AT P PHIH Y, Jgf U b5 &
Tg 73 &E 2 ? P 79 o IuR uR favard 98 I L. (I,

ft quafd: 3 I R ....(@IUA)....

sit 9. Ud. Jrgqarfadn : 9€, T8 93 MY IIIHT T, A7 MW < &
qiferardic & gt # S or@aRi @ddl 9l €, 9 4§ B §F oY, 9§ HY
SUI ....(FAH). ... TESHA & HI Y HfSA gv WY AW A1
g....(FILUT)....

SHRI SANTOSH BAGRODIA (Rajasthan): You better follow the rule.
...(Interruptions)...

SHRI YASHWANT SINHA: When Shri P. Chidambaram was quoting, you people kept
quite. ... (Interruptions)...When | objected to Shri P. Chidambaram quoting from the
newspaper. ...(Interruptions)... He is a Minister in the Government, ...(Interruptions)...
When he was quoting from the newspaper, you allowed it. ...(Interruptions)... What is
this? ...(Interruptions)... The Home Minister's objections must be overruled.
...(Interruptions)... You overruled it day-before-yesterday, Sir. That is your ruling by which we
al stand committed in this House. So, there is no need for a new rule.
...(Interruptions)...

2 T9. TH. JEgarfaran: TE, sMuq $19 BI JWIR GgAIg, ATY S0P Bl
JAGIR ggdls, MU AFAP] B JW@IAR UgdAls, MY UG B J@IR
Ugdrs, 9 99 AWK B9 U MR BRI &I AWAR 81 U¢? Sl 14 JWAR
3MYPp SHIR A ol ST §, UF AU ISP AHT I O ©, T R A8
fBaT MU ? IFHT MY ST HRA| A JGIAN AUS I S 5, I8 A
H 1A B L. (EE). .

oft AT ISR : N A AT A BH ST A AL 7. (FILT)......

SHRIMATI AMBIKA SONI (Punjab): Sir, the hon. Member is distorting the whole thing
..(Interryptions)... Nobody has said that Indian newspapers cannot be ...(Interruptions)...He
is distorting ...(Interruptions)...

SHRI YASHWANT SINHA: Sir, this is not an issue at all. 399 u3¥dl feHami
ce (AT IR BT HIAT BAR RIATH AT AT JUATT ... (FLT).....
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SHRI SANTOSH BAGRODIA: Listen to the Chairman. Chairman wants to say
something.
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SHRI SHIVRAJ V. PAUL: That is right.
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SHRI ANAND SHARMA: Sir, | am on a different issue...(Interruptions)... Mr.
Shourie, just yield for a moment...(Interruptions)...| am on a different issue. Sir,
this is a very important subject which is being discussed. Arun Shourieji has done
a lot of home-work. He has his comprehension. Right in the beginning, | did
appreciate, all of us, when you said that it is not a question of this Government or
the previous Government. This particular issue should be kept out of partisan
politics. Now, the moment we drag it into partisan debate, the moment we make it
partisan, the purpose is lost.

Secondly, | was also present here in the House, Sir. What you quoted..
(Interruptions)...

MR. CHAIRMAN: Please take your seat...(Interruptions)... Please take
your seat...(Interruptions)...

SHRI ANAND SHARMA: This is a selective quoting.. .(Interruptions).. He
never...(Interruptions)...

MR. CHAIRMAN: Please take your seat...(Interruptions)... Let him
finish...(Interruptions)...Let him finish.

SHRI ARUN SHOURIE: Sir, | can quote at length from the speech of the Minister
in the House, made during the last debate. You will have the
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passages and you would have seen that passage itseff. That is in complete contrast. May be,
there is a great strategy of playing a good cop and a bad cop. The Prime Minister is
being tough and the Home Minister who has to deal with these people is being
compassionate. | am not on that. Sir, the point is that the Prime Minister correctly said
that these things should be made clear to all persons who come for negotiations. Sir, Shri
Jaswant Singhiji is here. He and | were the two persons who in the earlier 80's got to know
the Assam students when 700 of them were killed, shot down in cold blood. We used to go
to them and they used to come to us. So, we have good information from there. | can tell you
from the information that | had that this condition which the Prime Minister prescribed was not
made known to the naxalite groups when they were invited for talks and a resectability was
conferred on them. And, this is not now only. In 1989, as the same ban was lifted, then, also
a Minister—the Andhra Pradesh Members will remember—was killed by the naxalites,
and, then, the ban was reimposed. Again, there was a magnanimous gesture, a great gesture
by the then Cheif Minister. He released 190 hardcore naxalites, and the same thing is
being repeated now. Each time they come out stronger, because each time everyone
who comes believes that by pouring syrup over the situation—a syrup of sweet words—you
can make them deflect from their clear object.

Sir, that is the problem that | find with the current Government. The same mistake is
being made in ULFA now, and it is not a coincidence. Mr. Ramachandraiah pointed it out
last time during the debate intervening when the Home Minister was speaking that this had
happened immediately after the last elections in Andhra, where he said"an understanding
had been reached that this would be done for the naxalites. The apprehension is that all this is
now happening with ULFA without that preconditon which the Prime Minister had
prescribed, and it is happening just on the eve of the next elections that are going to take
place. So, Sir, My first suggestion for the consideration of the hon. Home Minister is, please,
violence is not due to any of these causes. With regard to this development expenditure, each
time our reflex is, throw more money there. Day-before-yesterday, the Home Minister said in
the Lok Sabha, 'ves; for every naxalite activity, we are giving Rs. 36 crores more for
employment and development.' The fact of the matter is that the only persons who are
enthusedby this more money being given to a terrorist-driven area are the mitant groups,
because they will get much of it, contractors, politicians, civil servants and policemen who are in
league with them. This is the problem. But our reflex is that we
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throw the money and we say, we have done enough work.' Sir, because Mr. Vajpayee asked
me to work on the North-East, | have seen the ruinous consequences of this policy in the North-
East. Mr. Jagmohan, a Member of this House formerly, has documented this in great deal
in regard to Jammu and Kashmir saying that 'it was the Central Government which was
financing the militancy there.' So, | beseech the Home Minister, Please, do not continue that
pattern again. This violence is spreading because civil and police administration and the
criminal justice system in these areas have just evaporated. First, therefore, you must establish
the authority of the State in those areas before just pouring in money, and please, give up the
ilusion that you can sweet talk them out of their objective. Everyone who violates the law must
be brought to book by the utmost severity of the law. In Manipur, the same situation is
occurring. For months last year, Sir, it was out of the reach of India. It is the same thing now.
For 52 days, they were able to blockade a National Highway and nobody could do anything,
and all that was done is that ‘we will send one or two teams, we will have conversations as
those security people will keep talking to each other, and more money will be given in that
area.' Sir, my second suggestion is, that to establish the authority of law, you must bring swiftly
to a conclusion some of the cases, involving these dons. | mean, it is an absurd thing that in
Telgi's case, it is said that the stamp paper racket was—the figures mentioned—of about
Rs. 50 crores, and a State Government is able to prevent the CBI from launching an
inquiry. So, in the Abu Salem's case and in the cases of dons who are already in your
custody and who have been gracious enough to prevent further embarrassment by
surrendering themselves, please, bring those cases swiftly to a conclusion.

[THE VICE-CHAIRMAN (PROF. P. J. KURIAN) in the Chair.]

The third point, Sir, the real problem Mr. Home Minister, is, as you know so
well with your experience of administration, at the thana level, unless the police
station is strengthened, nothing will happen, and | can assure you that your
police outlays are not going to be an indication of that. The fact of the matter is
this, and | am sure, you know it yourself because you would have made diligent
enquiries in this, that in these affected areas, police stations are being
abandoned. The policemen are just abandoning the stations rather than our
reconstructing them at that level. So, unless at that level, civil and criminal
justice systems and the police stations are restructured, nothing will happen.
The other reflex action is—and again there was a reference to this the other
day—that so many new battalions are being raised.
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4.00PM.

Sir, 1 am sure you know, of the one thousand persons in a battalion, how many are available
for operations. It is 350. On the other hand, if you had strength of hundred persons in a
police station, then, when an action takes place, other than four or five of them, all of them
would be available for action there. And what does the battalion do? In Jehanaband this thing
has just been re-enacted. Quite correctly, the Central Govermment sent Special Forces,
the Rapid Action Forces, there. After a week, naturally, they have to be brought back. But
the people there have to live in that community. They know that these police forces wiill
go away and the terrorists and naxalites will come back and they have to live with them.
So, they submit to them, because there has been no structural change.

| would, therefore, plead with the hon. Home Minister not to go by the outlays on palice
modemisation and other things given to him by the officers. Please, make your own inquiries
about the condition of the police stations and their effectiveness on the ground in these 165
districts.

Sir, there are many other suggestions on keeping up with technology, of not running
after the terrorists! That is rather foolish; we have to really overtake them, technically,
technologically and tactically. | could give you half a dozen instances—the hon. Home
Minister was asking whether | had investigated them—and | have examined them,
instances where technologies were denied to security forces. When the AK-47s were first
being made visible in terrorist operations in 1987, please, ask what the Punjab Police had
requested. We know what happened in the case of snowmobiles. We know that we had
been dealing with Siachen warfare since 1984. What happened at the time of Kargil? | am
not blaming you; | am saying that the structure is such, the attitude is such. We had that
experience even in 1962. Since 1984, we were dealing with Siachen. Since early 1980s we
were dealing with high-altitude terrorism in J&K. At the time of Kargil, again, the snow
goods were deficient. You have inquired into what has happened to the procurement of
bullet-proof jackets and snowmobiles. In each of these cases, which many of us have
studied diligently, with great somow, it is the attitude, which is the problem. And | would
plead with the hon. Home Minister to work on this matter.

Sir, an important point is that much of this is happening not because of naxalites or
ULFAS, but because of the local dons and the mafia, which is getting knit in large parts of the
country. This nexus has to be broken. The police officers in the case of Prakash Singh said, Sr,
we cant move against this don because we do not know what the Govemment of the State

capital
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would tell us to do about it tomorrow.' In the Shahabuddin case, it was the same matter. So,
in the case of a nexus—this has to be broken and we are all agreed on this—| would
suggest a practical way to begin by dismantiing this nexus, and that is, please start
releasing, publishing a white paper, that always demands of what you know today of your
agencies, about the links of various groups with various persons.’

There is the N.N. Vora Committee Report. He was the Home Secretary and
Principle Secretary to the Prime Minister.

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Mr. Shourie, your party had thrity
minutes.

SHRI ARUN SHOURIE: Sir, | would take about ten to fifteen minutes more. It is a
very important mattter.

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): | am not asking you to stop. | am
only saying that your party had thirty minutes and you have taken forty-four minutes. How
many more minutes would you need? Please, be brief.

SHRI ARUN SHOURIE: Sir, | would take another ten minutes and then finish.

THE VICE-CHAIRMAN (PROF.PJ. KURIAN): | would permit you another five
minutes.

SHRI ARUN SHOURIE: Sir, yesterday, you were kind enough when the issue of flood
relief was discussed. My friend, Mr. Venkaiah Nadu had spoken on that.

| was just saying that start by publishing the N.N. Vora Committee Report. That
report is not by some foreigner like Volcker. That is not a report written by some
renegade from the Soviet empire, who had stolen documents; it is by the former Home
Secretary of India, one of the most distinguished civil servants. He has named the
linkages and we can see what the result it. | take it that nobody will be embarrassed
because nobody of your party or anybody else's party would be there. Therefore, please
publish that.

Similarly, Sir, publish the report of the forces on intemal security and on border
management. Those reports themselves said, please publish these, because it is only when
the people realise how alarming the situation is that Governments will be able to get the
support they need for carrying through these difficult measures.
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Do not just rely, Sir, on throwing development expenditure there. First do an audit of the
amounts, which have already been allocated many times like these Rs. 36 crores in
districts.

SHRI JASWANT SINGH (Rajasthan): Mr. Vice-Chairman, Sir, with your permission, |
would like to say not more than five sentences. | do appeal to the Home Minister. | will just
share two examples. One is, Sir, that very recently a very dear and a friend of old standing,
who is a citizen and a prominent political leader of Nepal, came and spent several
hours in discussing the intemal situation within Nepal, and he made a very teling
comment, which | share with the hon. Home Minister and the House because, it in fact,
reflects all of the concern which my distinguished colleague and friend, Shri Aun
Shourie, has been saying. He said, "l must, in all sadness, share with you Jaswant that
the path that India is following and its approach to Maoists is the path that Nepal earlier
followed. Please beware of the path that you are following. Heavens forbid if even a part of
India were to go down the path that Nepal is already down on." Secondly, Sir, | do appeal
to the Govemment and the Home Minister that in the matter of handling the northern
command of ULFA, it was an intemational effort, a neighbouring country helped us
enormously. And it had His Majesty, the King of Bhutan, personally intervened. He ordered
his own son, the crowned Prince, be part of the Amed Forces. | do believe, Sir that it is my
function to share what His Majesty had then said. He had said, "Please, | will do this with
India shoulder to shoulder. Don't abandon my interests at the subsequent state." By teaming
up with ULFA, because then you would be literally throwing Bhutan to the wolf, woes to that
effect. He had even then said, "What we are dealing is only the northem command of ULFA.
The southern command continues to take shelter in a neighbouring country." If in
these circumstances the Goverment of the day has chosen to call ULFA, when their back
is being broken to Delhi, to parley with them, please reflect on the message that you are
sending to insurgency all over the country and also to the neighbouring country that have
stood by us so stoutly at that time. That is all | wish to say.

SHRI ARUN SHOURIE: These are very important points which coming from the person
who directly dealt with these matters. | am sure that the Home Minister will keep these in
mind. Sir, | was on the point of reconstructing things from the bottom, and we must stand
by the security personnel—not only of Bhutan, but also of our own security personnel, who
fight at the risk of their lives, who try to save the country in spite of us. | would urge that an
inquiry be done about the civil administrators and the
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magistrates who just fled from the area and did nothing at that time. In J and K,
Sir, it is really amazing on my figures. We now have had 35,000 people killed. Do
you know how many convictions have been there? It is only fifteen. They too are
only for minor offences, not one for any capital sentence. If this is the
administration, If this is what has happened, then how do you expect people to
fight terrorist who just throw them at the fire? | would think, Sir, that there should be
a similar investigation and disclosure to the House about the so-called NGOs that
start functioning immediately in areas that get disturbed. In Manipur, there are
today a few hundred NGOs. The Home Minister would have a list of them. How
was it in Punjab when people were being killed? The whole calumny against the
security forces was being done by these so-called human rights organisations.

Who were they, who were financing them, and, what was the basis of the
allegations that they were making? And, when it finished, those people disppeared.
America will know this. Sir, what happened in Punjab? Now, Sir, you will find that
the same situation is being repeated in Manipur to the great cost of
demoralisation of our security forces.

Sir, 1 will also urge the Home Minister to publish a White Paper on the
depredations done by these terrorist groups in different States. In Punjab, this was
very useful in tumning the people against terrorists. When people found by
documented cases the girls who had been picked up, the properties that had been
bought by the terrorist leaders, then, they turned against them. So, in each area,
we should put a task force to gether this information and to publish this, and, then
it will also explode the justificatory compassion which is given that all this is due to
non-economic development or inequity and so on.

Sir, the Home Minister said, last time, he himself said in this House in this
debate that there must be a federal agency for investigation. We are all with you. |
know the difficulties of the States. | also know your persuasive path. It is scandalous
that in the case of Telgi type of persons, a State Government should really be
able to stop a Central agency from beginning the investigation into the matter.
How can it be?

Similarly, there should be a joint command, and, | would urge that the law in
the Constitution should be amended for these types of areas. | beseech you to
review your faith in the mechanism that you were trusting last time. That
mechanism is helpless. All it does is meetings. Ali it does is that they meet again
and sanction another study. | will come to the third study that has been done just
now on this very matter. Sir, Members were
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saying that we should go to Afghanistan. Indian forces should be sent to protect the Indians
working there. You cannot take the Indian forces if it were happening in Kerala without the
State Govemment's permission. If temorism had broken out, you could not send somebody to
Manipur when the blockade was there. The local Govemment cannot let it be seen to be
asking you to do something. Also, because many of them are beholden to or in the dread of
the terrorist groups. This is the case in two Districts in Arunachal Pradesh. This is the case in
Assam. This is the case in Manipur. This has been the case in many parts of India. So, |
would urge that we must think of this.

Now, | come to my final point. | will take up the question of Nepal because the hon.
Home Minister said that it is affecting the security of the northem areas. There are reports
given by inteligence agencies of the increasing coordination between these groups. Now, Sir,
what did the Home Minister say? | am quoting from the record, not from the newspaper.

The Home Minister said, "As far as Nepal is concemed, something is going on there. It is
causing concern to us." | have mentioned it, Mr. Alexander emphasised it. Mr. Alexander
was very right that it might have an impact on the situation in our country in certain States.
The policy is: we are keeping a watch over it; how to deal with it, we shall decide. The
Nepal Govemment has to take a decision and take the action also. As to how we can
protect our interest in our territory, we are seeing to it.

Now, Sir, a more clear enunciation of policy was not possible. That is continuing to be the
situation. But many friends have preached democracy to the King of Nepal. A delegation also
went to preach democracy there. And, what did he do? He just was the most enthusiastic is
asking China being admitted to SAARC. And, we have got a python on our trail. This is the
exact situation. Just see, what the reports now say. We said, "No arms to Nepal", and, it
is China that has sent 40 truckloads of arms. That list has been released by the Indian
intelligence agencies day before yesterday; you can find it in yesterday's papers.

This is the exact situation, Sir, that happened in Myanmar. We followed the lead of Westem
Govemments in giving them lectures on democracy and bycotting them, and Myanmar went
to China; China embraced it and today Myanmar is a dependency of China and a grave
security threat to us, the developments there. So, why are we repeating this in Nepal? The
worse thing is about Pakistan—and | will end with that and with one remark on
Bangladesh because both these matters were mentioned by the Home Minister last
time.
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THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Be brief and conclude it now.

SHRI ARUN SHOURIE: Yes, Sir, The Home Minister said just see these remarks
in the light of what has heppened last year, in these Delhi bomb blasts, people were
saying whether, in Kutty's case, Pakistan was involved or not. Just see how
compassionate the Home Minister and understanding he was. He said, on Pakistan,
"Sir, the Foreign Minister have met. The Secretary-level meetings are taking place, as
always. The DG-level meetings are also taking place. The Statements have been made
from the other side of the border that they will not allow their territory to be used. That
statement has been made. Yet, we do think that terrorist activities are taking place".
Now, just see, we would not fully blame the Government, because even if they express
their intention, probably, they have not been able to put it into practice effectively and not
been able to curb the actual terrorist activities there, it is some time difficult also. Now, with
this sort of understanding attitude...

SHRI ARUN JAITELY: Benefit of doubt...

SHRI ARUN SHOURIE: Not only it is a benefit of doubt, my friend Arun says, the
difficulty is that each time there is a blast—just now this has happened in Delhi—figure
was being quoted. Ahluwaligji was saying, 62 persons were killed. What was the
Statement? "Maybe, Pakistan is not involved". They are this ...(Interruptions)...
we will not allow...(Interruptions)...just one second...(Interruptions)...

SHRI SHIVRAJ V. PATH: Please tell us who said, "Pakistan is not involved"?
SHRI ARUN SHOURIE: You tell us whether it was involved.

SHRI SHIVRAJ V PATIL: No, no. That is why | am asking. Nobody has said that. You
wanted to get that make from us. We said that when you are saying that this could have
been done by them, it is not necessary for us to say this. But, who gave a clean chit to
Pakistan? Let us know. Why should we misrepresent these facts on the floor of the House,
and outside also, in this fashion and in such a brilliant manner?

SHRI ARUN SHOURIE: Let me quote the exact sentence.

SHRI SHIVRAJ V PATIL: | am asking. | am trying to understand, who said this. First
of all, | ask Mr. Arun Shourie, you have made very good points and | hope you will be
present in the House to hear my reply to your
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points. Otherwise, you will be replying to this debate in the third debate, which
we may have. | would request you to be here. But, the first time you quoted my
speech which was wrongly quoted. Now, you are saying that somebody said
that the Pakistan is not involved. | am trying to understand who said it.

SHRI ARUN SHOURIE: Sir, the exact sentence which | have about
Pakistan is—assume that you did not say...(Interruptions)...

SHRI SHIVRAJ V. PATH: None of us has said so. Neither the Prime
Minister nor the Home Minister nor the Home Secretary nor any other
responsible person has said so.

SHRI ARUN SHOURIE: Actually, the substantive point which | wanted to make
was a different one. The sentence which you would not dispute.
..(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Please, try to conclude it now.

SHRI ARUN SHOURIE: The sentences is, Terrorism will not be allowed to affect
the peace process". This gives a carte blanche to Pakistan to do these things
through terrorist groups and also puts the onus on India to continue the peace
process. This is the problem that is happening again and again. They are
pursuing a clear policy. If the Home Minister is so kind to reply, | will ask a
specific question. In my view, Pakistan is pursuing a clear objective, to acquire
Kashmir, which is what they have been doing for these 55 years. Now, what is our
objective? What is the ultimate solution we have in mind? do we stand by—I am
asking a very specific question— does the Government stand by the
Parliament's unanimous Resolution that only unfinished business that is left for
us is to reacquire Pok?

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Now, please conclude it.

SHRI ARUN SHOURIE: The last point, Sir. let us see whether that is the
case or not. The last point is on Bangladesh. On Bangladesh, as | have
mentioned to you, all the Task Forces have said, since then the Supreme
Court has said, that the IMDT Act is a ruinous Act. We would be very delighted to
be educated as to whether you stand by that Act. You have said that all there
are very good recommendations and you will implement them. Now, the
Supreme Court has also said this. Your present Governor of Utter Pradesh, Shri TV
Rajeshwar, sent a series of reports to
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the Prime Minister, the Home Minister and the President, when he was the
Governor of West Bengal. It says that the danger is that the third Islamic
country is going to be carved out of India. He gave details for this. As he got no
response, he wrote about it in the Hindustan Times. He sent me the articles.

SHRI SHIVRAJ V. PAUL: | am very sorry. You are mentioning that a
Governor has made such a statement.

SHRI ARUN SHOURIE:He was the Governor of ...(Interruptions)...

SHRI SHIVRAJ V. PATIL: He is not here to defend himself, and we
generally don't refer to the President and...(Interruptions)...

SHRI ARUN JAITELY: Sir, he is not making an allegation
against...(Interruptions)...He is only quoting it...(Interruptions)...

SHRI SHIVRAJ V PATIL: There are the Constitutional Authorities. We don't
have to put the words in the mouth of the Constitutional Authorities, namely, the
President, the Vice-President, the Speaker, and the Governors.

SHRI ARUN SHOURIE: Another Governor of Assam...(Interruptions)...gave
a special report to the President on the dangers that would be inflicted by
infiltration. Your present Governor-General, Mr. Ajai Singh, gave another report in
the Governors' Conference and all that you did was to ask him to do another
study. | have got that study. ...(Interruptions)...

SHRI SHIVRAJ V PATIL: Whether it is a Governor ...(Interruptions)...should
not be mentioned. ...(Interruptions)...

SHRI VAYALAR RAVI (Kerala): Sir, | have a point of order under Rule 238. It is
very clear here. he cannot quote persons in high authority. The explanation is
given here, it says, "the words "persons in high authority" mean persons whose
conduct can only be discussed on a substantive motion drawn in proper
terms...(Interruptions)...

SHRI ARUN SHOURIE: Sir, it is not an allegation. He has published
articles. ..(Interruptions)...

SHRI VAYALAR RAVI: Sir, he is a Constitutional Authority. The ruling is very
clear.

SHRI ARUN SHOURIE: Sir, he has published articles, not in the Indian
Express but in the Hindustan Times. Not one article, but in three
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series....(Interruptions)...Shri T.V. Rajeshwar wrote these articles and was kind
enough to sent them to me.

SHRI SHIVRAJ V. PATIL: Then we will go by what you say here.

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Please, don't quote the
Governor or the President. ...(Interruptions)...

SHRI ARUN JAITLEY: | am sorry, Sir, that is not the correct reading of the Rule.
Sub-Rule (v) of the Rule 238 says, "Amember while speaking shall not reflect upon the
conduct of persons in high authority unless the discussion is based on a substantive
motion drawn in proper terms." Mr. Arun Shourie is not reflecting upon the conduct of a
Govemor. He is agreeing with the Governor and quoting him. He cannot be stopped from
doing that.

SHRI SHIVRAJ V PATIL: Sir, | would like to say that he is touching upon
such an issue, which can be interpreted in different manners. And when that is
done, the Governor's position becomes controversial. These provisions are made
in order to protect the Constitutional Authorities.

THE VICE-CHAIRMAN (Prof. P. J. KURIAN): How do you authenticate this
quotation? Please, tell me. Let me ask you one question. You are saying that it
is not a question of conduct. You are saying something, which, you say the
Governor has said. How do you authenticate it?

SHRI ARUN SHOURIE: Sir, | will tell you. It was because of great kindness of Mr.
T.V. Rajeshwar, who we will not say what he is today. He was very kind to send
me his own articles with the specially written post-script for me as to what
happened as a result.

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): First you authenticate that
article and then quote.

SHRI ARUN SHOURIE: Sir, it is a published article in the Hindustan Times.

THE VICE-CHAIRMAN ( PROF. P.J. KURIAN): No, that is again the
problem. That means you are depending upon the Hindustan Times. The
Chairman has already given the ruling that when you quote from newspapers,
it should have been authenticated. You should take the responsibility. That is
the ruling given by the Chairman.

SHRI ARUN SHOURIE: Sir, | ...(Interruptions)...

SHRI YASHWANT SINHA: That the newspaper has published it is the only
responsibility. We cannot go ...(Interruptions)...
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THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Now, please, conclude.
...(Interruptions)... Mr. Shourie, for your information, | would like to tell you that your
party time was thirty minutes and you have already taken one hour. Please,
conclude. There are other two speakers. ...(Interruptions)...

SHRI YASHWANT SINHA: Sir, half the time, the Home Minister was
speaking.

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): No, no. He did not speak. He only
sought some clarifications. Please conclude now.

SHRI ARUN SHOURIE: Sir, | will finish in two sentences. | am very happy
that as a result of a very high-level meeting, the concerned persons whom | shall
not name because of their high offices were asked to do the seventh study on the
ruinous impact of infiltration and this study is even more reliable and has been
sent to even higher office because it relies not only on the previous six studies but
also on my work and quotes it verbatim without acknowledgement. So, Sir, my
conclusion is, Home Minister Sahib, we recognise your transparent sincerity, we
recognise your concern and the Prime Minister's concern for this situation. |
plead with you, it is my genuine assessment that in spite of you, all that is
happening is that we are going through the motions, the same motions that
have been gone through for decades and the situation is becoming worse and
worse. We should attend to the types of things that | have given or | have
mentioned and | will again await one year later the written response which the
Home Minister had promised last time. Thank you very much, Sir.

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Now, Shri Vayalar Ravi.

SHRI VAYALAR RAVI: Thank you, Sir. | believe, Sir, our discussion which |
was hearing, especially my friend Shri Arun Shourie, mainly confines to the Naxalite
activities in India rather than getting into the details of the internal security
scenario. Sir, it says, Short Duration discussion by so and so to raise a
discussion on the internal security scenario in the country. When | was hearing Mr.
Shourie, | felt that the only problem in the internal security is the Naxalite activities
in this country or a picture like that. | disagree with him on that point. Moreover, to
say briefly, Mr. Arun Shourie was accusing and putting a finger on the Home
Minister for not tackling the Naxalite activities including the armed attacks on
certain policemen and persons and he is not taking steps to prevent it. Luckily he
replied to that point also in the last portion of his speech. He said that the State
Governments failed and the Home Minister could not do. So, the Naxalite
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activities are purely a State subject. He himself knows. | am not blaming him or
his Prime Minister or his Home Minister who is supposed to be the 'Iron Man'. He
never intervened in the States and put paramilitary forces to attack or to control the
Naxalites. He never done it. Constitutionally, he can't do it. But as the case made
out here by Mr. Shourie is that the Home Minister of India is expected to
intervene in every State and face the Naxalites, attack them or to control them or
to finish them off. | believe my understanding of the Constitution is as good as Mr.
Arun Shourie's. But | don't know why he made such a suggestion. Now, the
other point Mr. shourie made surprised me regarding the Resolution of Parliament
for the united Jammu and Kashmir, that the occupied Kashmir must be part of
India. | don't know what Mr. Vajpayee, Mr. Arun Shourie and Mr. Yashwant Sinha
were doing for the last six years. They could have done it. They mobilised the
Indian Army; they mobilised the whole Indian Army on the border and withdrawn
after two weeks because Clinton told them to withdraw. | don't want to go into
that subject now. Sir, | will deal with the Naxalite issue later, but it is not an issue
of recent occurrence. Mainly the point is: Is it a recent occurrence? The
Naxalities are there since 1967. And for the last one decade, these activities have
increased. They are the people who challenge the Constitution, | agree. They
defy the law. But they get the protection of the Constitution also. They use the
Fundamental Rights; they use the human rights and many things. Sir, have a look at
the Indian scenario today. While the Congress Government was there, of
course, there was some kind of a project, some kind of coordination and
everything, but thereafter for the last one decade or more, the scenario changed
altogether. Different Governments have come in different parts. Sir, for example,
take Andhra Pradesh. Your know, sir, our own MLA, Shri Narsi Reddy has been
shot dead.

Thereafter, the then Home Minister of the State, Shri Madhav Reddy, a TDP
leader, was shot dead.

Even the former Chief Minister, Shri Chandrababu Naidu, was attacked and he
scrapped through miraculously by God's blessings. This is the state of affairs.
The same thing is happening in different States. As far as Orissa is also
concerned, it is infected by Naxalites. Bihar is also infected by Naxalites. This has
become like a crescent. You start from Bihar and go up to Nepal. But some
political changes are there. Different political parties have come to power. They
have a different approach to the Naxalite problem. What can the Central Government
do? This is a matter to be tackled by all. My suggestion, as Shri Arun Shourie has
suggested, is, let all the
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political parties, all the forces, to put their mind together, instead of blaming each
other, why can't we think in terms of that? Instead of doing that, making all the
accusations against the Home Minister of India, | believe, is not justifiable. | don't
know why Shri Arun Shourie resorted to such a virulent attack on him.

Now, | come to the Resolution and the discussion on internal security. Shri
Arun Shourie has mentioned about the Delhi blast. Yes, it happened. The recent
incident of bomb blasts in the markets is the most tragic inhuman attack on
innocent civilians. It has been condemned by the whole world. But what | could
infer from what | read in the newspapers was that when President Musharraf called
our Prime Minister, Dr. Manmohan Singh, he very strongly condemned it. The
media reported that our Prime Minister told him that this was not the way to do
the things and he could not escape the responsibility. He told President Musharraf
this directly, on his face, on the telephone. That is what the Prime Minister of
India did.

Sir, an attack on the Parliament had happened. We are sitting in this
Parliament now. Many of us are lucky enough to sit here today because of the
valiant, brave and heroic act of the Watch and Ward Staff and the police
personnel. In a split of a second, if one person could get into the lobby and get
into the Central Hall of the Parliament, we can imagine what would have
happened. Who was the Prime Minister at that time? Who was the Prime
Minister sitting here? It was Shri Vajpayee who was the Prime Minister. How did
it happen? You must answer this question. How did it happen? Is it because of the
intelligence failure? You please tell us, "Yes, we failed". But you can't say that you
failed. This kind of an incident happened instead of an earlier warning. But no steps
were taken. | should say that it is a shame to the Indian people. It is a shame
bestowed on the Indian people by allowing the terrorists to get a chance to
attack the Indian Parliament, the citadel of democracy and the political leadership
of this country. Yet, they want to blame us, as if the blasts occurred all of a
sudden in the Sarojini Nagar market and other places. You must understand the
reality. The NDA leaders should understand the reality that it was part of a game
which a terrorist group stationed in Pakistan. They are stationed in Pakistan. They
are patronised by Pakistan. They are financed by Pakistan. They have done it.
That is why we have to do certain dialogue, as well as, take a touch position.
Both the things have to be done. You were in power. Shri Arun Shourie, your
Government was there. What did you do In those days? You look at your own period.
| will only give one or two instances. Apart from the Parliament attack, there
was...(Interruptions)...
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SHRI YASHWANT SINHA: Sir, I am on a point of order.. (Interruptions).. | will refer
to the subject. The subject is "to raise a discussion on the internal security scenario
in the country". Of course, this is not on what happened four years ago or five
years ago. It is on the current security situation in the country.
(Interruptions)..He has to confine himself to the current security situation...
(Interruptions)..

THE VICE-CHAIRMAN (PROF. P. J. KURIAN): | will deal with it. ..
(Interruptions).Shri Pany, please sit down .. (Interruptions)..

SHRI YASHWANT SINHA: Sir, he has to confine himself to the current security
situation. .. (Interruptions).. | think the spirit in which Shri Arun Shourie initiated
the debate will be completely marred if this kind of.... (Interruptions)..

THE VICE-CHAIRMAN (PROF. P. J. KURIAN): Shri Sinha, please.
(Interruptions)....

SHRI YASHWANT SINHA: ...allegations and counter-allegations do take
place. (Interruptions)... Then we will talk about the last 40 years.
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIAN): Now, you have made your
point. This debate is on internal security scenario in the country. Certainly, the
hon. Member can refer to the past incidents, according to his perception.
(Interruptions). When your turn comes, you can reply to that. Mr. Ravi, please
proceed.

SHRI YASHWANT SINHA: Then let it be recorded that this is a ruling from
the Chair that you can go back into the hoary past and recall all the incidents
which have taken place concerning internal security in this country.
(Interruptions). Then we will ask our next speaker to speak on that. He will not
deal with the current situation. He will deal with the situations when the Congress
Governments were in power. (Interruptions).

THE VICE-CHAIRMAN (PROF. P. J. KURIAN): Please sit down.
Whatever the hon. Member thinks concerns the internal security in the country,
he has full freedom to speak. | am not here to control that. If you think he has
spoken something more, you can reply to that. | cannot sit on the judgement..
(Interruptions).

SHRI YASHWANT SINHA: Sir, | cannot challenge your ruling. | am a
disciplined Member of the House. But | can only say that | am very surprised.
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SHRI VAYALAR RAVI: My intention is not to accuse anybody. But when
somebody is sitting in a glasshouse and stoning others, | have to remind him
that he is sitting in a glasshouse. That is what | am doing. As | have already said,
the terrorist groups are stationed in Pakistan and they are patronised by Pakistan.
How do you deal with them? Mr. Shourie was very angry and was accusing the
Home Minister that he was failing on all the fronts. But how has it happened? That
is the point. The major question is, how to treat the terrorists. He was talking about
how to treat the Naxalites who are Indian citizens. But what about the foreign
citizens? The terrosits, who were in jail, had to be released when the 1C-814 was
hijacked and taken to Kandahar. Shri Jaswant Singh, who is the Leader of the
Opposition in this House, was the Minister at that time. He accompanied them
to Kandahar and released them. Why did it happen? | am not going into that.
But the question is of dealing with the terrorists who are stationed in Pakistan.
The point is, you had surrendered before their demands and released the
dreaded terrorists. Sir, there is a book written by one of their colleagues, called
"Attack on Akshardham'. Very interestingly, this book says..

SHRI  YASHWANT SINHA: Have you investigated the book?
(Interruptions).

SHRI VAYALAR RAVI: It is a published book. (Interruptions).

SHRI YASHWANT SINHA: Have you made an inquiry into It?
...(Interruptions)...

SHRI S. S. AHLUWALIA: Sir, are we discussing the present internal security
scenario or whatever has happened right from 1947 onwards?

SHRI SANTOSH BAGRODIA: The Chair has already given the ruling.
..(Interruptions).

SHRI S. S. AHLUWALIA: If you want to discuss everything that has
happened after 1947, there are many books and many other things which can be
quoted..(Interruptions).

THE VICE-CHAIRMAN (PROF. P. J. KURIAN): Are you on a point of
order?..(Interruptions). There is no point of order. Please sit
down...(Interruptions). Please resume your seat.

(MR. DEPUTY CHAIRMAN In The Chair)

SHRI S.S. AHLUWALIA: Sir, my point is he is not speaking on the subject.
(Interruptions). Let him conclude (Interruptions)... Then anybody
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will stand up and ask, "why Shrimati Indira Gandhi was killed? Why Operation Blue
Star had taken place? Why did ‘84 riots take place? Who is responsible for that?
(Interruptions). Then all these things will come.

2 [ETA AR Y FH ARG HIR AT I, Al SHAR GH AT 45T AR
qE Tl ....(FILH).....

Nt Syguiafy: it Sft, smud ofisy @id &Y @ & amu dfdu
.. (FFLT). ...

SHRI SANTOSH BAGRODIA: Sir, he is got his own views. (Interruptions).

3t THOTHO AgFaAIferan: WX, IT A J&, JARD Yall & HUI 989
gd Y& ® AT FMX 1947 ¥ F@l HIA ® A1 @ ARIT 7 ot a
oo (TAET).... 3O A1 3 919 B P U gER UR SRIY- YR S,
EGGIREsT

sft Syguufa: e 7, ey 33T

SHRI YASHWANT SINHA: | have a point of order. Rule 176 in respect of Short Duration
Discussion states, "Any Member desirous of raising a discussion on a matter of urgent
public importance..." Now, is Kandahar a matter of urgent public importance in this
House? (Interruptions). s it today? (Interruptions). Is it a matter of urgent public
importace to the country today? (Interryptions). This is too much Sir, | want your ruling...

it ITRUTAfT: 3R 379 9 A H $© BT dHal gl

3t THO Y0 Jggarferan : gi-8f, gqTY-9ATSYI Bl PIIY § UR|
it Igwurafa: oMy Y& g, o A9

SHRI VAYALAR RAVI: The question here is the security threat of the tenorists. The
question here is whether terrorism can be contained or not. And, this pertains to the present
Government as well as the previous Govemment. Naturally, the question arises as to
whether the terrorists had been pampered or not. | am saying how the terrorists were dealt
with three or four years ago. This Government has just come. But Mr. Arun Shorie has
made out a case as if it is only after the Manmohan Singh Government came to power,
that the Naxalite activities have emerged; that the terrorist activities started and that the
bombing activities started. | have to tell them, "No; you failed. When you were in Your
Government, you failed." | am quoting...
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MR. DEPUTY CHAIRMAN: Now that you have quoted, you can
proceed..(Interruptions) Mr. Vayalar Ravi, you can proceed...(Interruptions)

ey qrrerfean, ey If3Ul ....(gHre).... 39 IfFT | ... (=@IE)....
ey IfSUL....(@aA).... My IR{YI ....(FIW@H).... .... (FI).... Mr.
Narayanaasamy, please siit down ....( Interrptions)...... qrfor i, 3
IfST | ... (FFAT).... T R BT IT T, 98 RPHrs # & o I Bl
e (FAGA).... PO TS RPTS § 918 2, R 91 I8 2l ....(FIGH).....

SHRIANAND SHARMA: Sir, | am on a different issue. Please listen to me...

MR. DEPUTY CHAIRMAN: How can | listen? Under what rule?
(Interruptions) wifor <, smu ST 1 ....(=mIW).... T, IfOT

e (FAGF).... PO AE UMW REE H R TPAH B B
....(lTge)....Shri Vayalar Ravi has yielded.

SHRI ANAND SHARMA: | just want to say one thing for your attention and,
through you, to the attention of the entire House. When we are having a debate of
such an important subject,... (Inferruption) Please don't interrupt..

MR. DEPUTY CHAIRMAN: Mr Ahluwalia, he has yielded... (Interruptions)

SHRI ANAND SHARMA: Please, Ahluwaliaji, have some tolerance
...(Interrputions)

SHRI S.S. AHLUWALIA: What tolerance? (Interruptions)

#t ITFHTARY : MY ST IIHR WS B A 2, I Bl O GAS H A8
aar & f6 @ 9 % B

SHRI ANAND SHARMA: Sir, when Arun Shourigji spoke, we were not
interrupting him. It is becoming a trend that when this side speaks, there are
constant interruptions. It is not a healthy trend. When this side also starts to do
the same thing, there will be only weakened debates.

MR. DEPUTY CHAIRMAN: Yes, You have made your point. (Interruptions)
g 93T, 3y BT ....(FIA).... A IHY B I T A Iy} @ B
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SHRI VAYALAR RAVI: Sir, | wish they shall not be afraid of the facts. | am
quoting a very important quotation from a book which they can challenge.

MR. DEPUTY CHAIRMAN: Mr. Ravi, you can make passing reference, because
internal security is very important. (Interruptions)

SHRI VAYALAR RAVI: | understand what they think about the internal security
scenario. 'The terrorist attack came from the Delhi blast.' What | am reminding
them is, it has not come on a fine morning. It is continuing for some time. Even
this Parliament was attacked; even the Akshardham Temple was attacked; even
our plane was hijacked. So, it shows how these terrorist activities are going on
for many years. Why did they not agitate about it at that time? when you quote
some very serious incident here. | would condemn it in the strongest possible
words, but don't take political mileage by pointing a finger to the Home Ministry
and this Government. This is the point | am making. (Interruptions) Sir, the
terrorists were dealt with very strongly by every Government. But, the
previous Government did not do that. This is the point | am making. They took
the terrorists in a plane and released them. What they said at that time is
this,"Jaswant Singh, after returning to New Delhi with the freed hostages praised
the Taliban for handling the crisis well, despite considerable evidence to show
that the Taliban was behind the hijacking of the plane (Interruptions)

SHRI S.S. AHLUWALIA: Sir, what is he quoting here? (Interruptions) It is the
distorted portion of ...(Interruptions). ..what is this? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: He is not quoting it. ...(Interruptions)...
SHRI VAYALAR RAVI: Sir, if somebody makes a noise, it is not my problem
...(Interruptions)...

st g qiftr: T Ao IRT, Sdd IR, L@, ... I @
AT Amar g f ... (Faw)....

SHRI S.S. AHLUWALIA: | am not making a noise. | am telling you and
cautioning you...(Interruptions)...

SHRI VAYALAR RAVI: He cautioned me, Sir. He is threatening me.
MR. DEPUTY CHAIRMAN: No, no; he is yourfriend ...(Interruptions)...
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SHRIANAND SHARMA: Sir, one thing should be decided in this House by you.
First, in what manner a debate has to be conducted whether a Member who is
speaking has to be constantly heckled. It happened to me the other day; it is
happening to Raviji. Secondly, Sir, when Shri Ravi is quoting something , he has
every right to quote it. The mover of the Motion in the Volcker Committee Report
debate quoted a fictional book of somebody who is dead and no more on this
earth. ...(Interruptions)... if that was allowed, then, Mr. Ahluwalia should not have
any objection...

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, please sit down.
SHRI S.S. AHLUWALIA: Then, Mitrokhin will be discussed, don't worry.
...(Interruptions)... we will discuss that ...(Interruptions)...

SHRI ANAND SHARMA: Sir , he cannot be heckled like this.
...(Interruptions)... They cannot heckle like this...(Interruptions)...

SHRI V. NARAYANASAMY (Pondicherry): Sir, they are constantly
interrupting.

MR. DEPUTY CHAIRMAN: Mr. Narayanasamy , Please sit down.

SHRI V. NARAYANASAMY : Sir, Mr. Ravi is a Member of this House. He
should be allowed to speak. ...(Interruptions)... why are they objecting when he is
quoting something?...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Narayanasamy, you need not defend Mr.
Vayalar Ravi. He is competent enough to defend himself ...(Interruptions)...
why are you defending him?.. (Interruptions)...

SHRI V. NARAYANASAMY; You are suffocating this House.
...(Interruptions)...

SHRI S.S. AHLUWALIA: No; you are feeling suffocated ...(Interruptions)...
you are feeling suffocated. Come out. Why don't you quote from the interview of
Pradeep. The Army Commander of PWG? You quote what they have
said...(Interruptions)... You people had aligned with them in the elections in Andhra
Pradesh...(Interruptions)... you quote what you have done....(Interruptions)...

MR. DEPUTY CHAIRMAN: Nothing will go on record. All right, you go on
...(Interrupting)... and the debate will ...(Interruptions)... what is this? 39 ST

FEe IR ... (@aer). .. . Mr. Vayalar Ravi will not say anything which pleases
you, and you will not say what pleases him. You will try to
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say what you want to say on the internal security. Definitely, during
discussion, each political party will have to say something against the other
political party. One has to bear that. | agree, in the reference, if a Member refers
something, the Chair cannot go on saying, 'no,no; you cannot refer to it, it is very
difficult’. That should not be the subject matter of discussion. In a reference, one
can definitely refer to it, but it should not become the main subject matter; under
Rule 176 we are discussing the internal security. If any Member from this side or
that side quotes certain precedent, you should not get disturbed....(9H19). ...

39 |9 QAR ST H Fegararar St B 9@ I ... (FIGE).... § I
REITN ... (FHT)....

s U¥Wo UWo oSfsqarfora: W], #§ R MUYB g AfE @ O§
e (AT

SHRI VAYALAR RAVI: Sir, | do have a basic difference with Mr. Arun Shourie.
In the one hour speech, he mainly spoke on the naxal activities. This is not the
only terrorist activity in India and | disagree with him. There are other forms of
terrorisms in the country. There is cross-border terrorism. Pakistan-sheltered
terrorism has come over here and it has even attacked our national pride,
Parliament House. The latest was the attack on the crowded places during the
Dussehra festivities. We have discussed these things many times. This is a matter
of concern. | can understand Mr. Arun Shourie's main concern— about those
who defy the Constitution, those who challenge the Constitution and those who do
not obey the law. That is more of a State-subject. Law and order cannot be
equated with internal security. Law and order is a part of internal security.
(Interruptions) Unfortunately... (Interruptions)

3t TAOTHO JEFAIAAT 6T ... (FIY)....

MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, please sit down. Should Mr.
Vayalar Ravi take all the points of his speech from you? (Interruptions)

o srggarferan Sit, 98 a1d % 8 Bl ....(FTA)....

Please sit down, Mr. Ahluwalia. (Interruptions) | appeal to the House
to...(Interruptions) 39 @WTATY IR ....(FILUTH)....

When | am on my legs, what is this? (Interruptions) Is this the decorum? Please
sit down. (Interruptions) 31 V&1 @war ¥ f& ' WRyw FE& T

e (FAYT).... BY GIRIF 981 ¥ sex7d RARE R ard a9 o1l 7R
MY $TI® HIJ IT o7 A8 g uid, 39 urfdarde § g9 sexdaa RaiRd
fETpd HY IT Bl ....(FIUH)....
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#t TR0 THO IeFATferan: Tad a1d TS a7 I8 Bl ....(FIGH).....

s ITFWTAf: a9 WY MY, Y AFAR AIR Tl g wed H gl
I 5 a1 <R 31 I8 UlaR © & 98 [$A & @rara @1 geve Fal 2,
% I8 19T 919 &, I TAd a4 &, TG a1 § 1 AT 3 39 “od §b H I8
gaar <Y & amrus! g7 igReE &1 s 8, Sfefasyard Jav &1 I7 iRl
& 7 © P g8 ST H9T BI STVE Y THH FAX © A H ;A I
e (AT

2} TAOTHO AEgaTferan: 9 [Farg 4 1 987 $B 81 g1 ....(JIAH).....

#it Sgwarafy: s Nerad g S, o1y 98 SISA| H SHGT 19 T
e (I

When | am saying something ...(Interruptions)...Mr. Narayanasamy, you also
follow the rules. ...(Interruptions)... When the Chair is on his legs, no Member
should get up. ...(Interruptions)...You are also standing....(Interruptions)... You
have no right to object to others if you yourself do not follow the rules. ...
(Interruptions). ..If you break the rules, you have no right to tell about it to others.
...(Interruptions)... <RaY, 9 M9 WS B, I § HEI....(Fe)....Chair

cannot direct a Member to speak this or speak that or not to speak this or not
to speak that... (Interruptions)... This is Parliament and Members will criticise
one another.... (Interruptions)... We have to bear with it.... (Interruptions)... We
should listen to the criticism and when an opportunity comes you refute it....
(Interruptions)...

SHRI ARUN SHOURIE : | am not referring to the Rule Book.
...(Interruptions)... | just want to supplement your apeal with one point. If | have
given offence, | would certainly make mends for that. My whole refrain was that
it is not my case that something is happening because of this Government or any
previous Government. | deliberately chose examples from across the States, which are
ruled even by the BJP such as Jharkhand or Orissa ruled by our ally. For that
reason | began by saying that it is no answer for anyone to say that it happened
in your time, last time. The interpretation that Naxalism has increased in the last
six months, it is not the case. The refrain in one sentence was that there is a
decline in the hands and feet of governance and that is resulting in that
situation of which the Home Minister and all of us are concerned.
..(Interruptions)...

MR. DEPUTY CHAIRMAN : | request all the Members just to develop a habit
of listening to criticism of one another. Let us not react in such a
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way as if Chair is not there to regulate. ...(Interruptions)... You should take the
opportunity to speak. ...(Interruptions)...

SHRI VAYALAR RAVI : Sir, when we are talking of internal security scenario,
the law and order situation is a part of it. At the same time, the problem of cross-
border terrorism is also equally important as the problem of Naxalite movement is.
Naxalite movement is by Indian citizens. Their cause is different. What | am
trying to say is that Mr. Arun Shourie is confining his emphasis only on the
Naxalite activities rather than touching other aspects of the internal security.
There is also a contention that the Government of India should amend the
Constitution and act directly from Delhi. That is his suggestion and he went on to
explain it. | am not quarrelling on that. My point is a little different. My point is that
one of the results of cross-border terrorism has been the bomb explosions in
Delhi recently. It has not come for the first time or it is growing now only. It
has already been there. They went to such an extent that they forced the
Government to release some of the terrorists. They went to that extent.

5.00 P.M

Then there was dialogue with Pakistan by the previous Government. Of course,
this Government is also doing it. We want to build a broad national consensus on
this issue. What does the nation want? The whole nation wants peace. So, apart
from Naxalite problem, there are other problems also. Mr. Shourie was referring
to murders here and there and talking about the law and order situation. That is
a different issue. Let us look at the whole situation. | do not want to go into that
controversy. He should look at the whole situation. | am not at all referring to
the failure of the previous Government and what the terrorists were doing earlier
or what happened in the Kargil War or other such incidents. But when you are
pointing a finger against the present Government, you must understand the
sincerity on the part of the present Government. All efforts have been made by this
Government. The Government even refused to have dialogue after some incidents.
But peace process is there. People of India want peace. The peace process with
Pakistan has not come up all of a sudden. The previous Government started the
peace process.

But the Government said even this. What did the Prime Minister say? After
the incident of bomb explosion our Prime Minister said, "these kinds of
cowardly activities will not deter the people of India from the determination to
face this challenge". We can see the determination of the Prime Minister or
this Government in this effort or
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this activity and the people of India have shown a united effort. We can see the
unity in this. Sir, the hon. Member spoke about naxalites. Mr. Shourie's
argument is that it is a terrorist activity. Let me differ with him honestly. They
are defying the Constitution, challenging the Constitution, they are defying the
law of the land and they are getting protection. That is a different matter. But
the dialogue is inevitable. | can say, Sir, even in the past. Sir, North-East and
Manipur have been mentioned here by Mr. Shourie. When | went to Assam in
the 60s there was no such disturbance. It was not there. And thereafter
because of the insurgent movements have come in different areas, the
dialogue initiated by the then Government and different States have been
formed. | can say that even when the Rajiv Government had a dialogue and an
agreement with the student movement in Assam, the Congress resigned and
made room for them to do whatever they wanted to do. In Mizoram, the same
thing happened. In the provious Government, one of the Ministers had a
dialogue with the insurgents of Nagaland. We never blamed you. We never
blamed you. That is a good process. So the insurgents have to be taught. So,
in the North-Eastern States this is going on for the last many years and this
dialogue has to give some kind of a credibility. In Assam also, with ULFA
something happened. Shri Jaswant Singh said something. My point is, whether
we deal with them with guns and barrels, or, deal with them physically, of
course, to some extent, but a dialogue is necessary. | believe the Government
of India, the Congress regime has said that a dialogue is also inevitable, a
dialogue especially for our own people, the tribals, the poor people. Who are
they? Where is their land ? Where is their food? There are many, many issues
raised by the naxalite movement which deserve the attention of the Government
and the people of this country. We are not approving their armed rebettion. We
are not approving. In Kerala also, once upon a time there was no naxalite
movement. We are not approving that. At the same time, we cannot ignore the
cry of the poor people over the threat. That is why | say; | differ with Mr. Arun
Shourie who raised the issue on certain points. Today what is happening? Today,
Sir, the State is already mentioned. | also mentioned what happened to the
Chief Ministers and you see the situation. We have to deal with them on two
fronts. That we are doing. Earlier, we had done in North-East. Now, Sir, you take
up the issue of the intention of the terrorist groups which resorted to the bomb
blast in Delhi. They are failing in Kashmir. They could not make much of an
impact with all these killings, all these activities. The people of Kashmir against all
the threat of killing went for elections. They won the elections;
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they showed the people; we believe in democracy; we want our own
Government. So they are a little frustrated. So what do they do? They want to
infiltrate into other parts of the country and face some explosion here and there
thinking that they can create a communal frenzy in this country. They want to
create a communal tension, a communal divide. They failed. The terrorist
activities completely failed because the people of this country, irrespective of
whatever religion they are showed that we are a nation. We unitedly fought them
back. That is why our Prime Minister said earlier that there is not a single Indian in
the terrorist group. We can very proudly say in this Parliament. Our Prime
Minister declared to the World, there are terrorist groups which come and attack
us. The cause for terrorism is there. But our Prime Minister declared that none of
them is my countrymen. That is the greatness of this country, the greatness of
our people because we could face the challenge.

An article appeared in The Week. Very interestingly it says that the leader of
Le'T declared that India should be divided into three parts. It is his imagination.
So, the intention of the terrorist group is this. But, we have shown that it
cannot be done.

So, Sir, | am concluding with only one appeal. | agree that terrorist activities
are a national menace. It needs a national approach. It needs a united approach
from all political forces in this country. The people of this country have shown that
they are not worried and they are not going to kowtow or be threatened by these
activities because we are Indians in the true sense. That is why | say you just see
the attitude of the people of this country. They stand united. So, why cannot we
be united and face this challenge? That is why | am saying that, as far as
naxalism is concerned, | cannot agree with him. | don't know whether his opinion
is the stand of his party to amend the Constitution and to give powers to the
Central Government, intervene into the domain of States and takeover the law and
order situation. | don't know what is the approach of the BJP On this matter. |
don't want to enter into the controversy now. But, at the same time, before
concluding | should say that this Government has taken every step to face the
threat of naxalism. What has happened in Delhi cannot be written off. Because
we already could identify the people, put our fingers on them. | am not accusing
anybody that they could not find people on earlier instances. But, this
Government is doing everything with all seriousness. | disagree with the internal
security scenario, as has been projected by my friend, Mr. Arun Shourie
because that is based on
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instances happened here and there and based on them he wanted to say that
everything has gone down. | believe, it is contrary to the fact. The hon. Home
Minister can explain it more. | believe that this Government is very seriously pursuing
dialogue on one side and on the other we will try our best to have better relations
with Pakistan. At the same time, it is our approach as has been said by the hon.
Prime Minister to Mr. Musharraf over telephone that we would not tolerate
terrorism. That is the attitude of this Government. This is the strength of this
Government and the support from the people of this country will further strengthen
this attitude. Thank you.

MR. DEPUTY CHAIRMAN : Now, Mr. Vijayaraghavan. | would like to remind
the hon. Members that this debate has to be concluded by 6.00 p.m. Kindly
confine to the time allotted to your respective parties. You know the time allotted
to your party. We have to complete this debate early. So, please adhere to the
time allotted.

SHRI A. VIJAYARAGHAVAN (Kerala): Sir, this House, | think, third time in a
year is discussing the serious issue relating to the internal security of the
country.

Sir, the escalating terrorist activities and attacks on innocent people are
increasing day-by-day. In the month of October, there were some* attacks in
Srinagar in which there was an attempt to murder a leader of the CPI(M), Shri
Yusuf Tarigami, who is taking an initiative for the peace process in Kashmir. His
contribution is great in trying to resolve the issue. There was an attempt to Kill
Mr. Tarigami, but his bodyguard was killed. Similarly, in the month of November,
within 48 hours ie., on 15th and 16th of November, there were four terrorist
attacks and bomb attacks and almost claimed the life of the senior PDP leader,
Shri Ghulam Asan Mir and the former Minister, Mr. Osman Majid, was injured.
There was a fidayeen attack in the heart of Srinagar. And, there was an ambush on
the convoy of the CRPF in Kashmir. So, Sir, within 48 hours, there were four
attacks in and around Srinagar city.

Then, two days later, some tragic incidents occurred in the Capital. This is
the gravity of the situation. Who are the victims of these attacks? The victims are
the poor, innocent civilians. So, this is a very important point that we have to
discuss and resolve. This menace has been increasing for the last two decades, that
is, since 1980 onwards. And, we could not resolve the issue. We are all aware of
the reasons behind such attacks.
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The other side of the border is helping in these activities of terrorism. There is no doubt
in it. But there should be proper approach from the Govemment side. When we oppose
terrorism, there should be a partisan approach. What is the root cause behind these
activities of terrorism? There are problems in the State of Jammu & Kashmir, and these
are unemployment, backwardness, etc. So, these issues have to be taken note of. And
the issue of more autonomy to Jammu & Kashmir has also to be taken note of. We have to
move in a direction to restore the faith in the people of Jammu & Kashmir. Secondly, we have to
make it clear to Pakistan as to what our stand is in this regard. Thirdly, Sir, there are forces,
the imperialist forces, which are supporting the terrorists. The Government will have to
make its stand clear in this regard to these imperialist forces, which are trying to help the
terrorist elements. All these things will -have to be taken note of. | would like to caution the
Government that the militant oultfits, like, the Lashkar-e-Toiba or Jaish-e-Mohammad or
any other terrorist organization have no intention to stop their war against India. So, we must
be careful. There has been intelligence failure, when the incidents took place in Delhi and other
places. So, this House owes an explanation from the Home Minister on these
incidents.

Then, Sir, | come to naxalism and insurgency. It is a fact that there was merger of two
naxalite outfits - the MCC and the Peoples War Group. After this merger and formation of
the CPM (Maoists), the number of attacks has increased. Just before the incident
of Jahanabad ...(Interruptions). It's a signal. Thousands of people gathered and attacked the
jail. The person who led this mob was from Andhra Pradesh. He not only took away the
leader of naxalite movement, but also kidnapped the leader of Ranvir Sena from the jail.
What is the signal that is being sent? And, this is not an isolated incident. Before this incident, on
11th November, there was an attack on Home Guard Training Centre at Girth, in Bihar.
Three hundred people were involved in this attack. And, they had taken away 185 rifles.
Before that, there was an attack in Madhubani, which is also in Bihar. So, a number of
naxalite attacks has taken place. Similarly, a route has also emerged, spread over 76
districts across 9 States. However, as per the estimation of the Home Ministry it is spread
over 125 districts or so, right from Dandakamaya region of Andhra Pradesh to Bihar, some parts
of Bengal and Jharkhand. Nowadays, it is over a big area. And, these are mostly tribal
areas, the backward areas. So, the most backward tibal areas have become a haven for
nexalites. As per an estmate of the Ministry of Home Affairs, there are 9,800 hardcore
underground cadres.
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They hold around 6,500 regular weapons besides a large number of
unlicensed country-made arms. The naxalite infrastructure includes
sophisticated weapons such as Kalshanikov rifles and Claymore landmines, modern
wireless equipment. It is almost like an army. So, their force is increasing.
Attacks are mounting. So, what would be the approach of this Government? The
striking power of the naxalite movement and insurgents has been increasing in
recent years.

Secondly, the socio-economic problem is helping in the emergence of
naxalism, and its strength is enhancing in our country.

Thirdly, Sir, this Government and its intelligence is failing. What would be the
approach of this Government? This Government owes an explanation with regard to
this.

Finally, Sir, another issue which is related to this is, the policy which the
Government is pursuing. In our country, more than 20 per cent of the farmers are
below the poverty line. From 1991 to 2001, the number of cultivators has gone
down in this country. This is with regard to farmers.

With regard to the tribals, who lost their land, we are asking for a Tribal Land Bill
to provide land for the tribals. What is the stand of this Government? This
Government has failed to come with the Bill so far. There is no employment,
there is no administrative attempt, there is no political attempt to resolve the
issue and there is no economic attempt or " financial support to resolve this issue.
There is no social support. Sir, one more issue...

MR. DEPUTY CHAIRMAN: Please make your concluding remarks now.

SHRI A. VIJAYARAGHAVAN: Yes, Sir. You see what we have done in Tripura.
In Tripura, the Government has taken the initiative and insurgency has come down.
They have the longest border with Bangladesh. So, if there is some
administrative attempt, stern step by the Government, discussion, or socio-
economic support, then, this menace will come down. Unfortunately, we do not have
a roadmap to resolve this issue. So, naturally, the Government has to come with a
roadmap. There is one more issue.

MR DEPUTY CHAIRMAN: Please conclude. {interruptions) You have already
exceeded the time.

SHRI A. VIJAYARAGHAVAN. Sir, criminalisation of politics is there. You
have to take note of it when you are thinking about internal security. 250 known
criminals contested in Bihar. Caste politics and communal
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hatred are also promoting criminalisation in our country. This also is a threat to
the internal security. When one MLA was murdered yesterday, we all expressed
our concern. The same thing happened in Jharkhand. Then, the BJP did not
take the same stand. It should not be a partisan issue. So, we must be careful
about criminalisation, caste politics, and communal hatredness. All these
contribute to this serious problems of internal security of this nation. So,
naturally, this Government must have concrete plans; one on the social side
and the other on the economic side. At the same time, there should be roadmap
to resolve this issue and it should be more transparent and more democratic.
Thank you, Sir.

MR DEPUTY CHAIRMAN: Dr. P.C.Alexander. You have eight minutes, so,
please try to confine to that. Everybody is given eight minutes.

DR. PC. ALEXANDER (Maharashtra): Thank you, Sir. Inmediately, after the
Jehanabad incident on 13th November, | had given a notice under Rule 176 of my
wish to raise a Short Duration Discussion on internal security. My intention
was not merely to discuss what happened in Jehanabad or what should have
been done to prevent this happening. My intention was to raise certain basic
issues relevant to internal security in our country, issues, which | feel have not
received the serious attention of our country ever since independence.

The first point | would like to make is, what Mr. Vayalar Ravi has also made,
the naxalite problem or the Maoist problem is only a part of the problem of
internal security. We need not identify the Maoist problem or the naxalite problem
as the problem of internal security. It is a fact, it has spread over 136 districts and
13 States, but that is only one dimension of the problem. We are familiar with
what is happening in certain States, in certain districts in the North-Eastern
part.

Let us not hide the fact. In one State, we know very well that even female
Government officials are paying protection money to the insurgent groups or the
violent groups. They are buying peace in advance by giving them every month part
of their salary. Even the bureaucrats are doing, and | am told that even politicians
are doing. The writ of the Government is not being observed, not being respected in
certain districts in our North-Eastern region. This is a fact of life, and we need not
hide that. Unfortunately, whenever we have discussed the issue of national security,
we have forgotten the most important dimension to it, of internal security. A few
years ago. | think it was the NDA Government which started some approach to
the
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problem of national security, created a post of National Security Adviser,
and, then, created National Security Council. But, unfortunately, that office
which was started six years ago or some years ago concentrated its
attention only to external security, or national security with the dimension
of preserving the integrity of the nation, territorial integrity of the nation and
sovereignty of the nation. The generally accepted definition of security is
preserving territorial integrity and sovereignty. But, we are forgetting that
almost in all developing countries national security is developing certain
new dimensions. We have been ignoring it. We have ignored it for about
60 years now. And we speak of national security, only in terms of defence,
maintaining national sovereignty, forgetting the most important pressing
problem of internal security. | am sorry to say this that whenever we have
raised the issue of what happened on the naxalite front, or, what happened
in the North-Eastern region, there has been a stock answer from the Home
Minister, for whom | have great personal respect and friendship, it is not a
criticism, but it is his policy or the Government's policy, 'that it is a law and
order problem." When we raised the issue of naxalite, or what happens in
some other part of the country, which has a direct bearing on internal
security, the stock reply comes that it is a law and order problem. We
have been trying to say that it is not a law and order problem alone. It has
a law and order dimension.......... (Interruptions)....

SHRI SHIVRAJ V. PAUL: Please yield for a minute. | have never said this. |
will never say this.

DR. PC. ALEXANDER: You have never said it, but you have always said one
thing. Law and order is a subject relating to State. 'We will give them all the
assistance we can. We are sending police from the Central forces.' You have
said these things. In other words, you are not thinking beyond what the
Constitution today says.

SHRI SHIVRAJ V. PATIL: So you want me to act outside the Constitution?
No, no.

DR. P.C. ALEXANDER: | want you to think very seriously, and | say it
with full sense of responsibility. The problems have become so important,
so dangerous to our national existence even.............. (Interruptions)...

MR. DEPUTY CHAIRMAN: If | remember, yesterday, the hon. Minister
had made one more departure, and he said, 'we will try to give some
directions also, | will direct also'............. (Interruptions)....

SHRI SHIVRAJ V PATIL: That is provided in article 355.
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DR. P.C. ALEXANDER: He issues directions. He calls meetings of Chief
Ministers, meetings of Home Secretaries, Chief Secretaries. | want the Home
Minister, | want the House - and | say it with full sense of responsibility - that
there is a great constitutional conflict present here. Sometimes, we have to
think beyond the Constitution. Why not? If the problem is beyond our capacity
to handle, and if we see the problem developing into a serious danger for our
very existence, we have to think beyond the Constitution, and introduce appropriate
words in the Concurrent List which will enable you to act where you should be acting
and when you should be acting. That is why | say that we should not consider it
merely as a law and order problem or to treat national security as a problem of
maintaining the sovereignty, and maintaining territorial integrity. | am going to give
three or four practical suggestions. | wouldn't be happy with the suggestion or
reply, this is not constitutional approved or not. | don't care whether it is
constitutionally sanctioned, but | am concerned, and very seriously concerned
that is we don't take certain actions now, we may regret that we did not take
action today.

My first suggestion for your consideration is that you should have an Internal
Security Advisor in your Ministry. In the Home Ministry, they should create the post of
an Internal Security Advisor who will have full time attention to the problem of internal
security, who will coordinate with the National Security Advisor in the Prime
Minister's Office, but the Internal Security Advisor should be located in the Home
Ministry, and there should be an Internal Security Advisory Council of real experts,
and this Council should meet. | am afraid, the last decision which was taken by
the previous Government to have an Internal Security Advisory Council
remained on paper, and if | remember there was only one meeting in the last six
years of its existence. Correct me, if | am wrong. That should not happen in your
Internal Security Advisory Council. It should be an active Council, which should
meet regularly and which should come out with papers, ideas, proposals, etc.,
which will help your Ministry to act in a proactive way. It is very important, and |
again say this with a very great sense of seriousness that you should have in your
Ministry a body of experts on the same lines that you have in the Defence set-up,
which is called the National Advisory. Council for Defence and Analysis which was
headed by one of the greatest experts in modern world, Mr. K. Subrahmanyam,
belonging to our country. You should have a similar institute in your country. Mr.
Minister, today you depend only on the bureaucrats' notes on the files. Today,
you depend entirely on what the Secretaries in the Home Ministry say. | am not
blaming you. This had been the practice for the last sixty years after independence.
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We are depending entirely on the view of the Secretaries and the Joint
Secretaries. We have not developed even a single useful paper, leave alone a
book, published for common knowledge, not even a single useful paper which
should provide the input necessary for you to act. We have neglected research
on internal security problem. You should develop an institute on the same lines as
the National Institute of Defence and Analysis and make it a think-tank for you, and
they will feed you with ideas. That institute should not merely consist of officers of
the Government. It should consist of academics, experts, people from
Intelligence, people from Defence Forces and that should meet regularly, act
as a think-tank for your Ministry.

The third suggestion that | have to make is you should have a proactive role,
covering not merely problems of sending policemen but also coordinating
development programmes designed to prevent the troubles that ae created in the
Naxal areas. | fully agree with Mr. Vijayaraghavan. | think he has left. His
suggestion that we should deal with the people's problem is a very good
suggestion, and it is only through the prople's cooperation that this Naxalite
problem can be solved. You may create any number of new battalions under the
various heads of the Central Police Forces. They will not be able to handel the
situation effectively. They are like applying bandage to a wound, but the wound
has been caused by something more serious than just a scratch. So, you will
have to depend upon the people's cooperation. Address these development
problems. For example, in the district of Gadchiroli in Maharashtra to which you
belong and of which | know well, the tribals are aggrieved because they are not
allowed to use the products of the forest and they come into a rebellious
mood because of that ........... (Time-belt).... Everywhere you have to address
the problem of the people concerned. And, finally, since the bell has rung, | am
hastening.

Finally, you should have an approach, which will help you to coordinate
development programmes designed for the areas, which are potential areas of
trouble. One may think that | am suggesting a set of reforms or changes, which will
make the Home Minister a sort of a second Deputy Prime Minister or
something like that. It is not that. Every country is faced with a problem and you
will have to find a solution suitable to that problem and not take shelter
anywhere else.

Having said all these things, | shall come back to Jehanabad and just raise
three to four points, for which, | hope, you will give a clarification when you
reply. Unfortunately, | have to rush for another speech-making
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ordeal and, therefore, | have to leave immediately. But | will raise these
questions or points for clarifications. Why did the people in Jehanabad not use
the Intelligence Report that

they received that there is going to be an attack somewhere? No points for saying
that the Intelligence only said that there will be an attack and they did not say which
place and when. You and | are so experienced in handling these problems. No
Intelligence Report will ever say that this will happen tomorrow, or at such and
such time or such and such place. It is only a vague suggestion. Why did you
men fail to act on the Intelligence? Where is the responsibility? Why did not
people on their way to Jehanabad not inform? | should not be saying it openly, but
aren't there any informers paid by the Department? Aren't they paid to keep you
informed about these developments? Why did such people fail to send you
information that they are on the way and they are marching with arms and they are
really going to create trouble? If there has been a failure, you are spending
money without getting the returns from it.

Thirdly, why did they keep the Maoists and the Ranbir Sena together in one jail?
| can't understand this. Everybody knows the background of these two forces, But
340 of them were put in one Jaill Why were they not spearated?

Fourthly, why were the Ranbir Sena persons kept in the same place as the
other prisoners were? Will it not create an opportunity for them to capture
them and take them away?

Fifthly, why was Ajay Kannu shifted from his own place to Jehanabad? A few
days before this happened, Ajay Kannu was shifted to this jail and then, he was
taken away by his followers. Why did it happen? Is there any Intelligence report
about it? Was it the result of any collusion between those in authority and the
Maoists? Did it happen like that?

Finally, how could the police forces behave in the manner in which they behaved
when the DGP and the Chief Secretary visited Jehanabad? We saw it in the
newspapers and also on the television, policemen protesting against the DGP and
the Chief Secretary, who has gone there to enquire, shouting slogans. If this is the
state of discipline in Jehanabad, | would not like to make any more comment
about discipline in the Police!

| thought you would be in a position to clarify these six points. Thank you
very much, Sir, for giving me the time. With your permission, may | leave
without waiting further?
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MR. DEPUTY CHAIRMAN: The next speaker is Mr. Abu Asim Azmi. But
because he has requested, | am conceding and allowing Mr. Ram Jethmalani
to speak.

DR. P.C. ALEXANDER: Sir, | would listen to him and leave.

SHRI RAM JETHMALANI (Maharashtra): Sir, | assure you that | will not take
more than a quarter of the time, which Mr. Arun Shourie took.
..(interruptions)...

MR. DEPUTY CHAIRMAN: Even quarter of that time exceeds your time
limitl.. (interruptions)...

SHRI RAM JETHMALANI: Sir, let me clear up a couple of
misunderstandings. The security of India is not a State subject. The Supreme
Court has authoritatively held that the security of india, which includes anti-
terrorist operations, is a part of the defence of India and is, therefore, a matter
within the Union List.

Secondly, | think there is a slight misunderstanding about Article 355 of the
Constitution, to which a reference seems to have been made by my friend, the
hon. Home Minister. It says, 'it shall be the duty of the Union to protect every State,
not only against external aggression, but also internal disturbance."'

So, it is a constitutional duty to send Forces, to deploy Forces, wherever it is
necessary to protect any State against internal disturbance.

SHRI SHIVRAJ V. PATIL: If you permit me, | would like to say something.
SHRI RAM JETHMALANI: Certainly.

SHRI SHIVRAJ V. PATIL: | value the opinion expressed by Mr. Jethmalani
on this point. The point which | am just putting before this House for our
consideration is: Is it possible for the Union Government to send its Police Forces
without the invitation of the State Government to control the law and order
situation or provide internal security in a State?

SHRI RAM JETHMALANI: In my opinion, yes. Your duty includes the power
to make every duty effective. If you were interfering merely in a State subject, |
can understand, but this is not a State subject; It is authoritatively now held to
be a Union subject. Otherwise, your legislation about TADA or POTA will be
invalid legislations if they were dealing with internal State subjects. However,
Sir, | don't believe that any State—I hope, we have civilised Government in every
State—will be reluctant to get
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protection against a serious internal disturbance which they are unable to cope up
with. Sir, nobody can disagree that violence today is in the air. Nobody will
disagree that bombs are bursting everywhere causing extensive damage to public
property, to installations, to public services and, of course, mayhem and murder of
human beings and persons of all ages, and regrettably even the old, infirm
and children, Therefore, Sir, there is no doubt that today we are discussing an
urgent matter of public importance and | hate to think that anything adverse should
develop out of this debate. | don't believe that my friend, Arun Shourie, indulged in
any attack, vicious or otherwise, on the Home Minister. Of course, Sir, he is
entitled to his conclusions, but | must pay him one compliment, and Sir, | have
paid to him, despite my differences with him on some matters of policy, that he
will never consciously mis-state a fact. His statement of facts is meticulously
correct. His interpretation of facts may be wrong; you may disagree with him;
his conclusions and suggestions may be horribly defective, but his statement
of facts and his clear conscience about his commitment to truth can never be
doubted by anybody. And, Sir, | don't believe that he made any attack on
anybody. He did suggest a remedy, which, according to me, is thoroughly
inadequate. But | must again congratulate him that his description of the
symptoms of the disease was excellent, impeccable and cannot be faulted. But |
must equally say that | believe that his diagnosis was poor and his prescription
was poorer. Sir, first of all, we have various kinds of persons who are indulging in
violent activities and you have got used to the use of this nefarious instrument of
violence. Sir, we have anarchists, who flourished in Europe, for example, at the
end of the last century, who believed that no Government is good and, therefore,
all Governments must be destroyed. They have their own intellectual motivation.
Some of them were born in Austria; some were born even in Russia. Prince
Cropton one of those famous characters, was an anarchist, who believed that
there should be no Government and it is worthwhile fighting against any kind of
Government. Then, you have, Sir, the so-called freedom fighters. Now, Sir, that is
a very grey area which is being exploited by many persons who are indulging in
violence. But it requires propaganda; it requires negotiation; it requires education.
Today, a valuable judgement of the Supreme Court of Canada-it is not of yesterday's
occurrence, it is five or six years old— has gone into the question of the
distinction between a terrorist and a freedom fighter.

Where there is a democracy and democratic rights are available in a State,
any use of violence to achieve political objectives is terrorism. But,
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in a democracy there can, therefore, be no justifiable terrorism of any kind.

On the other hand, Sir, we must acknowledge and we must have the courage
to acknowledge that sometimes the tree of liberty does require to be nurtured by
human blood. In other words, violance is necessary sometimes to sustain the
tree of liberty Augustine was not a terrorist, he was a freedom fighter great Netaji
Subhash Chandra Bose was a freedom fighter, he was not a terrorist but he used
violence all the way and he used organised violence, almost type of a war. You
have the kind of terrorists that we see today in operation in Kashmir, you see it in
Jehanabad and you see it everywhere else.

And, then, there are those communal fanatics who target only religious
elements whom they don't like, who target tribes, ethnic and racial groups with
which they have got some bone to pick. Sir, each category of terrorists, each
category or kind of violent persons reqires a separate treatment. Mr. Shourie's
prescription that you must enforce the law with the utmost possible severity is a
prescription that is bound to fail. First of all, it has failed throughout history. We
have never been *able to stop terrorism completely. It will continue. You will
modulate it, you may control it, you may bring it within reasonable limits, but it
will never stop.

Sir, I don't wish to sound very pessimistic but let me tell you after the advent
of the suicide bombers—and s;uicide bombers were not born in Palestine, they
were born nearer home—all punishment and the prescription which Mr. Arun
Shourie gives will be totally useless because our whole system of punishment
and law enforcement and everything is based upon the theory that even a terrorist
wants to save his life, and, therefore, he will not want to forefeit his life. Once you haves
got this very strange phenomenon, | am afraid, terrorism can never be completely
stopped, and, your remedies that you are suggesting are going to be terribly
ineffective and the time has come when the Home Ministry must not rely upon
the power of its Armed Force but it has to rely upon other intellectual forces and
intellectual remedies which are extremely important.

Sir, a comment was made by Mr. Arun Shourie that if you say that in spite of
terrorist activities sponsored by Pakistan, the peace process should go on, this is
according to him, an invitation to terrorism. Well, Sir, in a sense, he is right. But
in a much, much larger sense, and, in a much truer sense, he is totally wrong. |
have the experience of talking to people through
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a Kashmiri student of mine, who became a devotee of mine because | helped
him in the education and so on. Sir, | asked him to arrange my meeting with
exactly those persons who have personally wielded the gun. | sat with those
people for two continuous days; | talked to them and reasoned with them about
the use of violence and the futility of violence. | must tell you that those 50 young
men whom | met, ultimately, fought the last election under the name of
Revolutionary—they gave it some name starting with Revolutionary. They
contested the elections and they have not taken to the guns again. But this is the
kind of remedy which you have also to adopt, and, so far as Pakistan is
concerned, we have almost succeeded in telling Pakistan that terrorism is futile, it
has never succeeded. And, the inhabitants of the Valley are today turning against
Pakistan, and, | am quite sure today that if a plebiscite were held even in the
valley, Pakistan would lose hands down because of its terrorist activities. People
are tired of terrorism today. So, Sir, we don't have to give up. Mr. Arun Shourie
mentioned that you are treating them with kid gloves. His complaint was that we are
treating the terrorists the way you are treating, for example, Mr. Ahluwalia.

MR. DEPUTY CHAIRMAN: He is not here.

SHRI RAM JETHMALANI: This disturbs the decorum
(interruptions)... They have also to be treated mildly. And, sometimes, that
works. Sometimes, Mr. Ahluwalia gets tired and sits down. Some day, these
terrorists will get tired and they will sit down. We must, therefore, continue the
peace process because to submit to his advice will be to put the terrorist on a
premium. They will think that we are now the persons who will control the
continuance of the peace process and we can stop it. This will increase their
power. Let them be told in no clear terms... Sir, | must say in fairness to Mr.
Musharraf that President Musharraf has been compelled by American pressure, at
least, to do through 180 degrees of change and he is fighting those very
frankensteins which he has created. | do not expect Mr. Musharraf to do more under
the present circumstances. We have to give him something which he can sell to
the people and to the terrorist. Something will have to be given. N[® <p Afr,
AFT?rf | Unless you do something, the Kashmir problem, will not solve itself, nor
will you solve the problem of intermittent terrorism. The terrorist may tire out one
day. | have no doubut that they will.

MR. DEPUTY CHAIRMAN: A quarter of your time is over on Mr. Arun
Shourie.

316



[1 December, 2005] RAJYA SABHA

SHRI RAM JETHMALANI: Sir, | am trying to skip everything. But | want
to find out whether anything which is really ....(Interruptions).....

MR. DEPUTY CHAIRMAN: No, no, | was saying just like that.
...(Interruptions)..

SHRI ARUN SHOURIE: There was no clapping on your last point.

SHRI RAM JETHMALANI: | speak my mind. Whether you like it or they like it or
both of you dislike it, | don't mind. Sir, there is some point on which | wish to
say because | claim that | have some special experience and expertise on that
point, namely the efficacy of punishment. Sir, it is extremely important.
Punsihment, if it is to be effective, it must be swift and it must be certain. If it is
neither swift nor certain, be sure, that punishment will be totally, totally
counter-productive. Sir, they have incompetent prosecutors. They have zeatous
police officers and CBI officers who do not even know who to conduct the
prosecution. | do not know how they are appointed. Time and again, English
courts and American courts have said, "Please avoid these long, drawn-out
conspiracy trials. Take the core criminals; take the core offences, some 5 or 6 core
people, examine the necessary witnesses against them, five, ten or fifteen, and
hang them within the next one year or two after the offence is committed. If
punishment will be effective, there will be some people who will, at least, say "My
God, | might meet the same fate. Therefore, | might avoid terrorism". | am not
sure whether this will work on the suicide bomber. But, Sir, what is this bomb
blast case from Mumbai? Take the example of it. In 1993, the offence was
committed. Still, for the two years, the judge is writing his judgement. Now, if
you have 150 accused and, God forbid, if there are again 150 lawyers, they do
not have even a court room to accommodate the accused and their lawyers, leave
aside spectators, leave aside some Press people and so on and so forth. And, if
each witness is examined by 150 lawyers, imagine how the trial will ever come to
an end. In the mean time, some accused may have died, some have become
insane, some have run away. What is this? In 13 years, who bothers the efficacy
of the punishment? And, every terrorist knows that even if he is a terrorist for 13-14
years, he will survive in the kind of judicial system that we have. Sir, this
requires to be remedied. The whole criminal justice system is crumbling. It has
to be altered if you want your terrorist to be tried speedily. Sir for God sake-| hope | am
not angling to take a job under your Govermment-please do talk to us, sit with us,
consult us so that we can advise you what should be done about the efficacy of
the judicial system. Sir, | had a lot to say, but there is constraint of time. My
gratitude to you. Thank you.
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DR. K. MALAISAMY (Tamil Nadu): Sir, when will our turn come?

MR. DEPUTY CHAIRMAN: Next. That is according to rule. These two senior
people were exceptions.

DR. K. MALAISAMY: Sir, we are the fourth largest party in the House.

MR. DEPUTY CHARIMAN: Mr. Malaisamy, | am going by the chart only. In
this case, | took the consent of the House that two senior Members wanted to
speak. That is why we departed from It. Otherwise, we would not have departed
from it.
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6.00 P.M.

DR. K. MALAISAMY: Thanks a lot to you, Mr. Deputy Chairman, for calling
me to make my presentation on the subject which we are discussing very seriously
and sincerely. We have heard enough from both sides. Mr. Deputy Chairman,
you can rest be assured that | would not generate any heat as was done by Shri
Arun Shourie, on the one side, and by Shri Vayalar Ravi, on the other. To
have an objective analysis of this generation of heat, we are neither forward, as
stated by the other side, nor backward, as stated by this side. We are in-
between. This is the way | could observe it.

Sir, the entire House is fully aware that the paramount and prime
responsibility and function of any Government, whether it is democracy,
monarchy, oligarchy, autocracy, irrespective of the form of Government, is to ensure
protection of life and property in their domain. This is the paramount responsibility. That
is why the agency or machinery which is handling this protection of life and
property is considered to be very important. Hence the Home Minister or his
machinery is looked at with utmost esteem. When we are discussing this
aspect, the Home Minister may be correct in saying that the State is in charge of
public order, law and order, detection of crime and control of crime. This is the
basic function of the State and the police.

As far as internal security is concerned, what is their responsibility? Has the
State Government got the responsibility or has the Central Government got
the responsibility? According to me, both of them have got their own
responsibilities. The State Government has got its own responsibilities.
Similarly, the Central Government has got its responsibilities by way of
coordination, by way of cooperation and by way of assistance. In this connection,
Shri Ram Jethmalani referred to article 355 of the Constitution which enables
the Union Government to protect the State from external aggression and internal
disturbances. Okay. These wordings are definitely there. But that does not mean
that the Central Government can afford to go straightaway to the State in the
name of protecting the State from internal disturbances. In this process, the Central
Government, must see to it that the federal feature of the entire Constitution or the
independence of the State or the powers of the State is not encroached upon.
In consultation with the State, in coordination with the State, it should render all-out
help to the State. That is the important point.
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Coming to the internal security, which we are discussing now, the
forerunners, the previous speakers, have illustrated, starting with the
insurgency in the North-East, naxalism in Andhra Pradesh, terrorism and
extremism militancy in Jammu and Kashmir and they have substantiated how
internal security has been offended and how violence has become the order of the
day. | am inclined to say, whether you agree or not, that in most of the places in
the country, the people are uneasy; they are restless; they are not comfortable.
What are the reasons? They told us various reasons in their argument. According
to me, we have the experience of the Indian democracy for more than 58 years.
Most of the time, it was ruled by a single political party which was in power.
Afterwards, the coalition concept came up or set in. Ever since the coalition
Government came into existence, the Government has become soft, that is, it is
not able to be strong as it was earlier. The concept of coalition, due to other
situations, instead of being very strong, has become almost a matter of
adjustment and understanding. That is what the coalition is. What | am trying to
say is that the Government which is handling a very intricate and very important
problem is not able to handle it properly because they could not be effective. They
ought to have been effective, but they could not be effective. This is the way | look
at it. The Home Minister, by virtue of his background, legal acumen vacabulary,
etc. can explain it nicely and give a convincing reply, but the fact remains that
restlessness is there; uneasiness is there. What | mean to say is, internal
security has not been handled fully. There may be several constraints; there may
be several other facts. But they have not been got ever. | would like to quote a
couplet of Tirukkural'

"NOI NAADI, NOI MUTHALNADDI, NOITHANIKKUM VAAI NADDI,

VAAIPPAKKUAL" It means you must go to the root of
the cause. After having gone to the root of the cause, you must know how to rectify
it. There may be umpteen reasons for that. As a student of Management, | have
been taught that any single problem has more than one solution. If there are so
many solutions for a single problem. | would like to know whether you have tried all
those solutions and whether you have been able to handle it. The Home Minister
may convince us by saying that infiltration has come down, The number of crimes
has come down, uneasiness has been mitigated and that the situation has
been defused. He may be correct. Sir, | am suffering from a problem. | would like
to know whether it could be done often. | don't think so. Unless | get a full solution to
the problem, | don't get satisfied. Terrorism
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is still there; militancy is still there; naxalism is still there and insurgency is still
there. Can we afford to say that we have totally controlled the crimes? You
have done something. Your presence is felt. You are making it to appear that you
are doing something. We concede that you are convening meetings, going
here and there and then explaining it to us. All these things are well taken. But
the point remains that the problem has not yet been solved fully.

SHRI SHIVRAJ V. PAUL: Just a minute. If | don't give statistics that
infiltration has come down and casualities have come down, do you expect me to
discuss incidents and then say.'look the situation has improved or has not
improved." Is there any country in the world where these incidents are not taking
place?

DR. K. MALAISAMY: Can the hon.Home Minister say or assure us or afford to
give us a time frame, if not today, tomorrow or some other day that it will be
totally controlled, at least, in this State or that State?

SHRI SHIVRAJ V. PAUL: | will again ask,"ls there any country or was there
any time when it could have been done?" (Interruptions)

DR. K. MALAISAMY: Sir, whatever analysis you have made and with
whatever solutions you have come out, according to me, it is more a trial and
error method, rather than a scientific method. This is my observation.

MR. DEPUTY CHAIRMAN: You suggest the scientific method.

DR. K. MALAISAMY: Coming to internal secutiry, | agree with the Home Minister
that internal security is the responsibility of the State. The State police is more
concerned about it. In such a situation, | would like to know whether any advise
has been given to them in terms of their objectivity, in terms of their organisation,
in terms of their manpower and in terms of their operation. Objectivity,
organisation, manpower and operation are the areas. | would like to know whether
any advice has been given to them to handle a gigantic macro level problem like
naxalism,etc. It is very much a matter of internal security. Sir, are we capable of
meeting out the emerging Crimes, the emerging challanges? What | am trying
to say is that the oultfits, law-breakers, naxalites, they are all more equipped; they
have the most modern weapons and technology. Not only that; they have been
much more trained. Even if they are only two, they are able to handle 30-40
people of our armed services or our policemen. They are much more effective; they
are much more trained; they are much more equipped. How are we going to
handle them ? In this connection, | would like to know
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whether you can strengthen the hands of the paramilitary forces, whether you can advise
State Govemments also and give them more police forces. Sir, as per the statistics, the
people -to-police ratio is 1:938, whereas in any developed country, it is 1:250-500. So,
the ratio of our policemen in respect of people is very much less.

Coming to modemisation, you are very much talking about it. | would like to know
whether we have reached the optimal level, whether we have gone to the extent needed.
Equip the police in terms of training, in terms of good reforms, in terms of professionalism,
in terms of approaches in investigation, etc. Sir, | want to put a specific question to the
hon. Home Minister. | would like to know whether the police can be allowed to function with a
little bit of autonomy, whether we can afford to give a free hand to them in a critical
situation like this.

One last thing | would like to say about this aspect is that when you deal with
nexalites, law-breakers, etc.,you have to be very, very tough; there is no question of
negotiation or anything of that sort. There may be upteen problems, be it, politically,
economically,socially, etc. Ultimately, danda alone will help. That is the only language that
they will understand. In a democracy it will be nice to say that we are negotiating things,
that we are handling them,etc. But this will not pay. That is my honest personal view.

Before you ring the bell, | will finish with one important submission to illustrate, | would
like 1o tell you how we should gain from the experiences of Tamil Nadu. The great Shri
Rajiv Ghandhi was assassinated by the LTTE at Sirperumbadur in Tamil Nadu.
Everybody knows about it. At that time,the Governor's Rule was there in the State. But,
within a few days, after the AIADMK Govemment took over the office, and Madam
Jayalalitha became the Chief Minister, belive me or not the first and foremost thing she
took up with the policemen and bureaucrats is this issue. She said, "This is the uppermost
thing in mind. | want to see that the LTTE activity is controlled contained and curbed in Tamil
Nadu." She showed all her political will and showed extra concem on this matter with the
result that in Tamil Nadu, LTTE activities were totally controlled within three months.
Whether you belive it or not, it was done. This is the first instance.Then, Sir, we are all
aware that the forest brigand, Veerappan, was threatening the three States, Tamil
Nadu, Karnataka and Kerala. He was on the run for several years. Ultimately, he was
killed in an encounter by the Tamil Nadu
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policemen. What | am trying to say is that political will and skill which was present
in our Chief Minister paid. | want to know whether we can take it as a hint for
tackling all these problems. Thank you.

MR. DEPUTY CHAIRMAN: Mr. Naqvi the time allotted to your party is over,
and whatever time you are now going to take for your speech would be extra time.

#Y GEAR A AFHA (I UL : IuFHIfT o, H Regpa w9 997 §
R RIaer |wy mue Rar 2, 99 f &9 999 ¥ qud a9 "H FEH,
FAR® gem & g ux 9 gl v w4 @=f &1 18 g1 59 [§gsif w?
|59 # faar @ @ 1% g, 59 gl uv 919 @ % 7, § IT AT I@H
$o ol Wh® dgayqul g 2, I9 9% U+ 919 He drsdl gl AdR®
gem ¥ 99 "yl Her st @ B i GveR @ Aifd, g ik ag@
B | GYPR B AT ATIRP GR&T F & U R®T 8, NI 9T & 3R g B
qSgd $eOINIh e, I8 9§d Agyul 2l S9! MfREd IR ¥ ardddrg
JFAMATTE AR TFIAATE IR e <P AT &, Id MAB TG AR AATMI TS
el 8 3R Ag Mfgd dR | Mddarsrs | SIS (U AP aH &
fag &1 & 5@ g1 § 99 $B Agayu v, ®ifes aw0 i S 7 g
989 § fI7 Ag@yel gEl $I SR B, d IFqY AT 7, AdA MR
JAMAATE MY TFFAAS F IS FaATA U 3MUYB AT H ST 4§ AqH a1
HEAT ATEAN §| ARPIR DI AT &1 99 B 81 A1 IAY a1 &I 81, FeEad Ak A
AAFHATE T 8, JAMAdIS dg1 8, TdqAdIE g1 gl TR - HHR F ABY
9] I I, TH 91) B | S8t uR wify &1 g k@i us W@ o1, Sat
UR AT WY B 9T J WA B A9 A, 981 uR R 9§ Adaars & UH
AR TS Us R8I 8, 3Mddhdre &I AIEd gl &l U ard qIk-d1% 3f1al § 6
A A, IR |, ARG AFATAT B IWE W MABATE, JAMIATE 3R
TFIAAT 9 IB1 & | STGHURT 78ISy, T, IS 1 qrnfas  srqHraan
q AdHAIE, JAAMIdIE I FoFddrs  F8l gqYdl, Hifd 999 FHA 2l
AABATE, ATMIAIS AT FRIAAIE Al g AN AT B asig | g9
g1 97R AT §%¢ H Tadddi 9¢ 81 & dl 89 S¥ WrAfie AdgAd Bl a9
Bl MW A TS W FHA, 89 I T, AT F SATSHY T81 9@ FHd B
SH-HIR H Addaral geAl 8l I8 § Al 89 I T GRS A |
SIeHY T8 7@ FHd| AW el & g g8, STerarg § g gs, A 7 ,
g9 § JUIH gAY 81 I8 T, 89 §7¢ SAY SISHY A8l o’ Adhd| Y8 HA SNt
I UR T, A T ATAHAIRAT & 719 d E, I WHR B foiwe § 8, o9
geY g1kl € A1 97 ardedrfedi & s4- f1d oy S 3
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o1t 81 § e 9gd Agyul a1d & arsar g1 e e ay¥ § S snddardl
HSATY $9 9 H g% 8, 918 98 fIcel H 99 e gon I, 91 I -H IR |
e AF U FSHT §S B AT 1 WAl uR gaw B, H sl w? forwe AL T 7@
g0 A1 &l W "9 AA-H1Ial  DHIH BRI b adbl q HAd -t g1 |
AT F5 WBIR MR 8 AT BIC-BIC ATddwdTal T84 & T gAd g,
19 odl ® f5 a8 9 -g- A1gwe 7, 98 Wl 7, 98 Wl 7, Jdfed Sl I8 ¥,
g A1 971 IR g & 2, I IS €, 98 AA-PIISI &1 8H 39 I Bl H8A H B
2 5 S A1 UgS $U W H 3T BrUS & U BIs U= el TE off| e
ST gAY 8 S 7, S gl & Sl I9®T 8, 98 8l 7 Bel 39 91d 6T qH
YT HX YT T P 39 < F ard-dwrasr o midfaferai o 8 7, 39 9 H o
PIIS] B s B F 479 B 8 3R I8 TP Ag@qul A9 21 § =g f& 78
HA S, MR ST AA-BIUST B oA 39 <9 A ol & 7, AA-BrAST Bl
mfefafdat g5 & ® O 37 Fffag i F &a &1 Qw21 safav § s
AW 6 oS 99 fidHdr , AAMIaAI I TFAAE DI H SeHY q@ g,
RIfH 1l HET AT 6 TRIAATT BT AT TAAPF | W ST 3R AR aATE Bl
N ANPG | ST MY, § TAT TS AT, | 3 el -T-HE I A Aol Th
AT JSI g3 21 I8 AP G9RT 81 8, I8 Aol XISl DI GART T8 6
JIR IR GRem & HaAfyer 4 g4 Ayl IR A57gd 1 & a1 I A Bl
AR IS TP AT SIS B <@l Bl A I A PHaArg b1 A gRaar g- ¢
3T BIYST , AR T8 WIRT H (U Ui HY I8 &, 3R M IJg a1
qRaaT, E®HT 39 I BT aX% Ul T8I o, ST TP $H < H TSI M qraT AT,
IR AT IFD! Yfaefadis gal e &1 8, a1 g3 a1 § b avarR fHivaa
TR 9X 9 THEH e B WM

U IR AEGYUl a1 A -RAET B 8| A8 ATdpaIE I JST G U< 8,
e FFIAaIs H T AT & 81, F5% AXBR S Il & [AHTH & g =i
YA ST 8 AfHT o §: @ P WY HEA ISl 8 [P ST A%El 29Il B R
BIAT? fAHTd BIT € A1 81 81 &, SHHI Udl 8] gaidl| 39y b 89 Hed &
& snd@arfedl &1 fagei | 99 o I8 ¥, 89 Hed © (b @AWW B GF
AFEAAIE BT FTal § IBT 2l T8 H I AT § b AR IRPR BT g9 A
AAPAEIN 3R FAMaTedl B A 8T 81 FA? T -FER § ASH 941 o,
I B FIRAT BT A B R [TH1E F THH B9 BId 8, $5 GIBR b RG]
JUAT | TN WIRT B ST DI TS HATS & U4 F, dAfhd I g1 $I 872
I AMADHATE AR JAAMAAE H IS §Y T gEN BEA 191 § 997 2| f &
femd 81 © & S99 4v 9F & ga-1 I8 I+ & S} 918 b 78 |
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IUFAYRT 71T, § e A b Aadrg A1 Adbare § gHIAd &3 B
S 4T Fvs WYHR 9 I o 2, 99at wig aifveRa 98 21 o8 g aren
81 8 fb 89T 39 U Bl 9 B YART B IR H AMHA HIT & foIv S
99 Ry, 9 @&l U2 AW WA 2 fF ST UG &1 I W anddaral i)
remaars) g+t A AfAfAfAN B M ger # w1 B ® 7AW [T
3 St &1 w2 fb Mffga di 9 sndwarg iR fdmaars uv ®Ig 8
aifeql § A g & omual NI sndwdre, Adddrs I AFIAdIE Bl
SHIFER] W g™ B B B, Afpd Mg 9k 4 Tyd ik AR vh |y
B AIfRYI STIR T & AR Ay T89s 8, N 8 3R 77w @l seorerid 4§
FH1 g, A Ffead ik 9% I8 19 g7 I SAIAY FHIRT ATIH! G319 © &
9 &4 #, S8l UR JIAMIAIE, MAFHAIE AT THAATE §¢ & 2, T& U %
ARBIR HIRA I B SATA1 DI M BATS BT 3R] wUAT I §, T8 IR IFH!
AifeRT ®1 7R Fgzen B ARV 98 9T A1y & 98 g9, S g9 $A
A B, S gwfd &= 7, < 32T T, ST U &1 ST B v © 5 9E 8
gl gemae gfarw <ulies Riwew § ar9d gar iR 48dd & Sfeid Bl
SUHHIfy HEISY, $HP WIY- HY A JIUY & fF a1 99 8W Uwd 19
HEHl B 910 I &, ol IAP G b I8 © [ FdAmaars 91 2, AMddbarg
9Q1 B, TIAATE 981 B, A b5 AIBIR SHP HUL Wd —9F oM B | § 9
T T G § TH FHI-

“g VBT 8 3MSH! BT 8 9 3Tl §Y-GX -2
¥ X2 U, Al HEl, AR ST T HBM
STY I8IRT B G$T el Uds$ B &l
A T T, AT A8 SR RT BB -2

gIq1< |

SHRI RAMA MUNI REDDY SIRIGIREDDY (Andhra Pradesh): Thank you, Mr.
Deputy Chairman, Sir, | am greatly indebted to you for having given me this
opportunity to speak on this very crucial, important and sensitive issue initiated by
Shri Arun Shourie on the interal security scenario in the country. Sir, last time we
discussed the entire functioning of the Home Ministry in 198th Session of
Parliament and then we have had discussion on internal security, | think, last
year. The time chosen to discuss the issue now is appropriate in the light of the
recent serial bomb blasts in Delhi, killing of MLAs in A.P and U.P, terrorist attacks
in Jammu and Kashmir on the eve and after assuming the charge of the new
Chief Minister of Jammu and Kashmir, attack on Ram Mandir in Ayodhya in
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July, 2005. Sir, | wish to concentrate only on few areas since the time at my
disposal is very limited. Sir, the main dangerous fronts that the country facing as far
as internal security is concerned are terrorism, naxalism and infiltration into the
country.

Sir, first, | touch upon terrorism. This year, so far, nearly 700 people killed on
account of militant violence in Jammu and Kashmir, Probably, India is the only
country in the world which has been shocked by its adversaries and so often
and with such a remarkable regularity. We are surprised by the uprising terrorist
activities to begin with in Kashmir and now spreading to other major cities of the
country. In spite of so many incidents, we have not learnt any lessons and are
politicing every event. Now, the time has come to retrospect that what we have
done is correct or what we are doing is proper. The UPA Government repealed
POTA. Is it proper? You have done this out of vengeance. You have majority; you
can do it. But, at least, now, after the incidents, which | had listed earlier, are you
thinking that what you have done is proper? You could have at best amended the
provisions of POTA, which, in your opinion, could be misused. You could have done
that. | agree with the hon. Home Minster when he says that terrorism is
everywhere — on the land, in the sky and in the water. | agree. But, to what
extent India is able to influence Pakistan to stop aiding and abeting terrorism?
According to Mr. Stephen Emerson, who is a specialist on terrorism, the U.S. and
Europe did not take terrorism seriously till it affected its own citizens. Anyway, |
hope and pray that, at least this will have some impact on Pakistan and the
people of Kashmir will have some relief from these terrorist incidents. And, Sir,
to curb this menace, | would suggest for creating First Response Groups in
various cities the way we have in the USA. They consist of blood donors,
transporters, doctors and community leaders to spring into action immediately
because this helps in controlling further damage. There is also a need to widen
the intelligence and security agency network. We have to develop technology on
border surveillance to stop entry of terrotists because once they sneak in through
our soft borders you cannot control their movement. We should also have
fingerprint identification available at all our border posts which will give complete,
complementary coverage to identify anyone apprehended by our border forces.
Now, terrorists have invented a new methodology with regard to supply of funds
to terrorists. They are operating now through ATMs. So, this should also be
curbed. | entirely agree with our hon. Defence Minister when he said in the morning
on this very floor of the House that you cannot buy peace by surrendering,
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compromising or succumbing to the pressure of terrorists at whatever be the
price.

Now, the second point is naxalism. Look at the Left wing extremism in the
country. This has become one of the biggest menaces of the country. There are as
many as 14 States and more then 165 districts in the country that are influenced by
naxalism. The killings in Uttar Pradesh by naxalites and the attack by naxalites on
Beur jail in Bihar clearly shows that they are still in control of many pockets in the
country. Even TDP is the victim of naxaiism. They tried To assassinate our leader
Shri Chandra Babu Naidu, the then Chief Minister. Recently, one of the Congress
MLA was also killed by naxals. Sir, during the course of discussion in the
Coordination Centre Meeting held at Bhopal on 10th May, 2003, it was observed
that dialogue should be held with naxalites only when they shun violence. Now,
it is the other way round in the country. Neither they have shunned violence nor
they have given up arms. So, | only say that let the Union Government take
initiative in dealing with naxalites, even though law and order is a State Subject
and let there be a coordinated national policy against terrorism and naxalism
in the country.

Then, Sir, | come to the funding pattern for modernization of police force which is
very important to deal with this menace. A Review Committee has been
constituted and the CCS in its meeting held on 22nd October, 2003, approved
funding pattern and according to which it has categorized all States into 3
categories. | would like to know from the hon. Minister as to what is the rationale
in categorising the States and how the Central funding patters would be
determined? | demand that one-time grant be given to States affected with
naxalite menace so that they will be able to modemise their force effectively
because the States do not match with the latest weaponry that the naxalites have.
Then, the police network project initiated by the Government is running at a
snail's pace. | would like to know from the hon. Minister how many police stations
have so far connected with police network and how many are going to be connected
in the Tenth Plan. Then, | would like to know from the hon. Minister as to what are
the hurdles that you have in appointing Bureau of Police Research &
Development as the nodal agency to oversee the modernization of police force in
the country.

Another most important role that the Ministry of Home Affairs has to play is
de-politicisation of police force. For this, Padmanabhalah Committee was
constituted to identify the challenges that police would face. The Committee
had submitted its report. What has happened to that report?
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What measures the Home Ministry has taken on the recommendations of the
Committee? How many recommendations have, so far, been implemented?
The House would like to know about it. Then, the last Chief Ministers' Conference
on Internal Security has emphasized the need for structural reforms in police force.
| would like to know what are the structural reforms that the Ministry is thinking of
making in this force?

Sir, the position in the State of A.P. is pathetic. Within 18 months of rule by the
Congress Party, there are many political murders. In Hyderabad thefts,
murders, burglary have become the order of the day. As | had mentioned, two
MLAs have been killed. It is a very sorry state of affairs. The Government has
become spineless and silent spectator to all these happening.

Sir, now, | come to infiliration. This is the main route through which
terrorists are sneaking into India. | have to make a point about the Indo-Pakistan
border. Mainly, the 2,100 kms. Of border, | strongly believe, is one of the major
reasons for disturbance of peace in the country. It is known to us all that a lot
of infiltration is taking place from this border, resulting in the terrorist activities in
the country. Hence, | demand that this border should be fenced by quickening the
pace of work and see that this is fenced by 2005. The same is the case with
Bangladesh. This border should also be fenced immediately.

Sir, we have been hearing about setting up of Federal Law Enforcement Agency
in the Ministry of Home Affairs for sometime now to deal with certain
categories of crime such as illegal immigration, drug trafficking, sedition, spread
of dissatisfaction against the State, counterfeit currency, funding to terrorism, etc. |
do not know what has happened to that idea. | request the hon. Minister to explain
to the House as to what has happened to that proposal. Is it hanging fire?

So, Sir, finally, the problem is sensitive and is not impossible to deal with. If
we have the political will, we can deal with this problem. | would even sugget for
having a separate Minister for internal security since the Home Minister is
burdened with so many tasks. For example, he has so many committees to
attend, if he attends a meeting of a Committee today, he will have to wait for one
year to attend to the meeting of the same Committee. This clearly shows how
busy he is. Hence, there is a need for a separate Minister for internal security, at
least, State rank. Otherwise, there would not be any law and order in the country.
Once you don't have law and order in the country, it will have direct impact on our
developmental
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activities and ultimately on our economy. So, we all have to take a pragmatic approach
to this problem and see that India is flourished in the comity of nations. Thank

you. _ .
10 AHH A ([ABR ): IUFHURT 7819y, WRA 9 fqena s 4 , 58

PGS IE © [ I —hIg U= U+ g 3R AR B YR A0, T& AP
& fT andRe gRam &l g¥a-gvId g1Y IWT MR A% Yeff § T g A
¥ gEY 3R ISR IXBRIR Y@ TP Sfed B g

U T BT Ud FGWRT GAd: 5T AIPRI BT A9 7, AfbT 9ga ar
98 —@TA1 BT WAT HIAT SR WIW TR IR IS I | gHUS AHA1, Fs
BT B FARE 81 3R T & ) |17 H ISy ARPR AR GRam H fRrae
B FIT BT § A% B7 2, A F= B 39 AR UR A GRPBR DI
TG B BT W AP T1 I & 3R Wiy 917 3G TINF MIISF B

ARIGY, U B AIRS YRanm o @waw 4% [Aeh guifsai & grr ey
MY 3P AR TRIAAIS THAl W B T8I &, dfch U & F<I AP S
DI AT H ATIRE G B Sl @A GZATIT ST §, SHA W 9gd I91 Gl
gl

AT ARBIR B MAMSHAT AR JG19 HA1 & AT 811 S TP HEIH &
91 8 A & FEIgT § FIfdd 8 a5 0 ggrd {3 7 w8l o {6 siarRe gran
T Agayul gl 9+ g3 21 MABATE! THN A Bl THAT R gIfa & foag
THAR @R U B IR EI S I8 N FE P TR S ff FHigT Sude g,
I A BT SWHATA B9 39 FAAT & AU HYA| A By IURIT md=
GI¥ ¥ AU & I § g9R G B AHY DI Wag T8l &A1 ARYI gFh
A B I/ I8 W FET & ARPR MART GI&T &I G411 & 4iT U A19H
F1d-faen srurgdt @rfe A qwar voifaal # SR ofde arawd @,
aR® gRem-ai< d e FEHR Bl 3R s Yoo fufad ffaedr siavidy
IV 3R AT GRET TG &G SHFTaArSil Bl AR AfE gHrdt ST 2 |

HBITY, IX AW SMARD YR&T Bl & THE GHWU §H GRBR Pl
foraa | el § ok 9 € SISl 9 guls ok Jadel I Il AfdR®
G&m B A 7 arell 91 gAY Uwd 9g-88 9uf @ & IuS 98 @,
gfew 3 Uod 919 a1 § 4R 9”991 g3 81 ARBIR I8 A1 ¢ b dares 4
gIfear Gihar gy oM. UH. ars. & i amarr g W@ g LR
$HP BV HIRT H ATAHAIS! ARSIl & g7 BT W IR0 81 I8T 81 TP (AT
& g F garaR 9Rd & A= A8 el & a9 S |l 9 Af0E
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Rifax dwrenew 4 g9 W2 81 36 g8 4 @iy Ng.gH. g, A g8l B
FIFR B WG9 71 g1 9w A FE gAweEsi 6 Jwwie gy g, df 8
IR 4 fawhie gU g, A & I8 98 WaT R gHell ol B, Al bl #iA¥ U
3ICH §U B, Hel ¥l AR 99 § 99 BIs o1 © AR f57ad dael fehy | A
STd B S-SR A ABY garaR I $ AR, {5 ge, 9t @1 e
<O A FHA, FEAT SR A0 U 2

HEIGY, U TW AHRT TR BT d¢d gRAEH 81 bl I HIST
T 3R AT F Raeli 19+t anarst geye e & IRT I3Tam Hed A
99 F wrErfe aRada # A1erd I8 @1 §9% Jarsit 7 e w@red wad & Ay
Gerdl Sk AR-H1A TABT BT AYAT B g9 AT UR AR-PIYAN BT B
JISMH 7 YE B A I 9UE 1A § 99 9 G 9 gRITT b1 @q "
RT 81 B, fE9, 3Tugvvl, 3de b AN AR-drgAl T 7 A faw & ¢iiv
JuE A1fhgr MR & w9 § SUR Y 81 Bl d 9 HT ¥R HRA &,
HE AN B GBI B AR FRGEs A @ mafe Fenadl & Rasi B weard
S BY R 2 5 9 wufie fAenadl & gz @ T Wit gerd ek
Tl dNialdT & fAvy H gA¢l FHER BH AT A BRA & B Tawed
TAURITT B gIR-T T~ ASTAT A S & AR AT —1d ST TS HIb PIB
UH SHIT REIAR PR ol Sl &1 GREXIS & gDl H SHD] AHTAR A
HIIH B TS | TGl HASAl P ARG $ AIgrT F orerAra A fJzarw 98 2
BAATG H GRET Il b 24 AT Pl 8T BT 914 8 I§ ARGS § MY &7
gfer-519 oIk =iy @ @1 &1 BT 419a 81, 499 1] s aRard
I8} & STeIAIEIe O UR §Y BHA DI 7, TAH 300 A A’ AT ARAAT B
I 3R ARI¥Ai®! A1 & €T 2l

HEISY, I8 H¢ I ¢ [ Tadell g sfami ok Iwwes garai sk
AT AP ND F o & gb © gAY 4 a1 I8 ¢ b 499 FEd wWR W)
FRIYRT ¥ ¢ AIE Sl BT A9d 81 71 8, IS HIRor Iuaral Gasi
PI I 3R SIS THAH BT AP AAT §1 $9 FHRIT BT BT 3R FwT B
AW AT AHHT Uh qd BN 59h AAfe , e eRul 9x 9 4h
|1 8, afcs gaAsnr A 81 59 GHW $ Addds o gt g9,
Afeasit & gfy ggd @R, ggfaa ofa iR SFonfadl & 9T IA
FHRIS ¥ AT HIPh @ 81N, IW qrddd & IR Il Fdvd dHar 2l
T UL Bl WIBIR A qddid &1 I Adbra- 1 gaw A o1, fe=g
fgafaar st 981 95 uran) weraHE St 5 A F @1 Al sred dardl | wed
AT BT UAHY B B

oY STFHURY : 379 3y g HIRAU
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10 FAFH A: WX, Gl MR IuAfRAT & ufy I 4T I3A1
Mged Bl YW URT wqE, s o @rw T8 2, 99 qradid TE @ o
JHA 81 TH FHE TR-PER A PR garax adi 4 A Afby 81 596 fFuda
S99 & Ues sedl § I & JI901 9 IS U 8 S dd9id HY el IR
UR AT S Gl g1 7 Giagrd #§ o1 Gwh SR ard 9YE 4§ qradid @l
ST =1feT iR I9®! BRI &1 71 BiedR <W B Y | wihd g 3
aRd far s w®an 21

HqEISY, 39 We¥ H qu & e 9ai o Rafyal uv off =R w371 g
fe oSt AN a1d- AFE g B wrderHar gwildd g3 8, A 39S s IR
21 FIY T RO A, R, N, UF & GRaTHHA @ 8 a1 F gfieror )
U T/, IMR.W. TP B 9 geIfra=i &I g% 9T 9197 a1 A A1l § 1 A4S
F R w71 S Sardl o gRl gl & wy-dy , 396
e ®1 srg® g7 wR W & XA S 2, AfbT 59 w9y <9 F oy
gfewa d ) gefags & SH7 &3 1 & g1 9 § 39 99y % 1500 ¢ E,
S e, W uw. § 1feq 22 gerfayat & fav € vaiw g1

st IgHTIRY: gqr B

S10 $AFH IMT: TP [H7e, 971 99 6 v qerfaa 4 ulkiege o1 4 g3
250 AN B THIT TSl 81 AT : 39 AT@YYl [95 IR ARBIR Bl HIRATS BRI
B GO g2 g9 g9 gferd Ty e gfaml, d8a% daR gone oY
I gRIETT & qHTg H G & 81 TP U GihAy1 YIS b1 Al 3791 B
gl 981, gfera- SRl @ S drd- gend g, 9 ff davSTs T8 51 My QT
ST AT DI @IX JATs gl gl [AN= =i & gfarw & dr= arada
BT 9 AHT B

T B AW bs G AT b GiHAT IF H W 81 37 AR HHAT IR ARBIR
B AT HTF AT B b BIRATs HIA BRI FAT @I q1d © &
PR 1 ATIRP GR&TT BT W §Y Y8 AATAY &b oI H 30 GRAT B I3/}
BT § 3R g8 WP IR ALY AHAT 4 8I9 drell gAUS Bl AHT & g a8
BT TRI B 9r$ M & WY $H 97 U A &9 < I8 21 |G -
JF® gai & A7, I GRa& WS AR THH qIBed b goic H W 20 BIFE!
B FITY §S Tl 37 FIH AIDBR DI JRIS! BT TS AMAT ST FHAT 2|

3T H H P s oA AT B WA Grew 9 H AfFansit o 9@ 9t B
STY, RAfe AT AR TS B AT g% Ffeer awh o d16! = § 9fpy

RG]
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A g gag 7vgq Gf ofi sfiaRe gran ur mMiT e iy @t Ry «ff
g a1y @) Sg snd e arfedl iR TRl & Raens w&h § dRaTs 81 $4
Sedl faery sd1 A @ W g el 59 99 aral & gRfRaa w3 @
AIBIR BT AT B

$9 99 91di &b WY & H U ad FHI BRI g

st Sywwrafa: s RIS eredll oMy HuAn = fHe & Surer 99 g,
TS BT IS 78 2

st IfrE It ( o7y UQ): WX, AT HT A1 H diq & A8, offed g
e 4 gevad RRgRE R 7R &S 91d of, 91 39 FAI9d WsH faar @nfy|

sft STqWUfy: 98 WA 89 919 § A

#t IRTT i w1, 59 A Bl geaa RgRS & 9t [Far g, 9 a1 3
AHT A FF WA &, BIs 8 81 78l Jgi Ux|

2} STFwTafa: sHAY H8 3B gl

ot wIfre arcdt: W), § 9gd I A 997-991 W9 3@ A1 {6 S 989 & 7w
o St A gF o) oft iR g7 N wd off fF Sevad RRgReEY ur 989 2 &k R
T 929 B % S oS 3R o a1 R¥c # ot Sgdude €, 9= uv 989 &I
2, IUH UTA B q1d T8 AN T ArsIA TA7 SR T r@IRia W a1 fwd
T a9 9 39 39 P 3ieX NIy vHh fhed vag & U P U b AATdT DS
T R T8 g3 | s9iay § T8 9Hy Uy B 99 Y b6 Al dul A Yw
FEH | IR UTA W Y® BRI Al, W, 79 J A9, S AR A9 a7l o, FoA-TY
a1 il 994 9 Ta1¢ f&d, 91 SHIT U 97 MY, BIs TSN YA 1 781 81
AT, wU AR S § 93 3789 & 1Y AIA HBA1 I8 § (b U ARBI]
3R SH AIBIR & AT W ST § MYBT M| AFIAY AT ... (FALT)....

Wm0 wwHae g auf : (SR USY) M AUl AEarfadr Siosm g
e (T

it wgAIRIAY gIfdr: srgQgarferan Sft o MY ... (FIHTA). ..

WMo AR 48 g9i: I gy AR FH o Y ... (FAH)...

2t ARTT I : 399 ugd [ d (Ul 919 Y& $9, AS A SISl AP &
3 FER ¥, 98l 999 wurer SRS ' 2, 2005 # 9B AR oM@ A oA
JFHIAY B ATAT BI AR AT A @ gR¥ET 98 4= &g
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it g0 TR0 sreqgarfaran: e1fis a3 8IS 3

sit aifdre arcdt: or, SRy, = F 79 @ifey &g | H MYl gedHR T8
CIUI

oft SyguUfa: aredt SN, Ny fATI MY IIX BT TSI HY I ©, SHDI
T8I

st wif¥re aredt: 2003 & 3iTR T AT AT g8 UR Y I TRIH B
2RIFd 9 SR 39 ARPR Bl HqH § W AT A=g A7 Y| gY ;W b 3fER
2003 H SiI 3f4STH gU U, 9 3401 |

#t 0 w0 srggarfaan: Y a4t 59 R wuy o 8 9, 99 k7 ®O0
gan?

i IR1T 31t |19, § 39 AvE 8 drd AHa|

3t SgFTafa: ey Syl

it TIf1e a1t usd ST@!, fIwed & 31F BTl ... (F3grF). ..
st SuwuTaf: My g3 YeH SRy

3t IR1E St ¢ § S1eT 981 < BT B1HY B IR ....(JIH)....
st SuwuTaf: My g3 YeH SRy

sft wifdrT sl I VST w2 § g9 a8 YSvY A8 B} dhdl |
v (FTHI)... H ST S S AHATSTHI F 2 ....(FIH)...

it wEARIF gIfdr: =19 R HET B T AT TS T ... (FIST). .

st Suwwafy : sy Ifsv, IR_dT ....=@IE)... Wl S, ey
9., . (=@aar)...

3t SR UIfdr: RIS, 89 AT IS 4B A I8 Al ... (JALUT)....
it Sumurafa: oy ISV ... (aw)... Trfdr Si, g AfSTl

it IRTE 3Il: B9 A TR § S1eT 781 < Gohal Al R gevad MagReT
IR 989 P BIs BIIST T81| T I8 §e3Td NRIRE o1 989 812 H Mud!
AT =MEd g 6 ol G¥@R SR 39 YR & 3T R HH A17?

Jft 9H I A8 HE Y ol TV fF Ig [IH F Hux U wrar g1 o9
gct A ST 9l I RgEIT B AT B ASIS Al F et & 7w s
gfe=y wieh S e
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RAJYA SABHA [1 December, 2005]

q U 19 B Fai < &, rw et F a5 4 Aofig Tie 7 oru = @t
P < <, IBT R AT BT ISP MY AGAT ISM? ... (FATH).....

% THO THO Aegarferan:
wo rHaE fag a9t

st wifdre el : 9x, s & o=t § fRy<f 9t @, L. (FTHT). ...

TP HEFT 9ew: <Rgy, udl 9IR- IR SR Us & B,
(FFHIT).... 3T B BRI ...... (FT). ...

oft T aredt: 38T & g=.... . (FIUH). ..

st Igwwrafa: s ordl |rgq S dieidl, % a8 Rbrs 9 A9, g9 $B

8] ST

st Tf¥iT I« O F gwrg § Rr<d 9 Bidt, Tw & Gurg =

T8 BId 21 3R ARG & 9B & A<, e & g= & 7= =g gan
HIA , A T ATTH I G B A & MY AT HIA| FIT 3T 8F AN DI A1Fd
B FdH AW BT BTH BN IR, ... (FILT)....

mo g9 g auf: =

st Tf¥re s 9 H9 ff AT Saar ot w1 qud Tg A, g B

TATHEH B

w. a9 g g9t

st wle st : o 9 T8, W I F ff 9 fhar, T FW HNA
(hgHT). ...

w. 99 g a4f:*
oft 7fdre aredt : I A * * A B ISt 2L (FIYTH). ...
ot wEARIFY gIfor: I8 AT 919 §, HEIGH, I§ ** | RT§?

ot Suyguufy: e g, I8 U<k FFUfaardedt &, 89 T 9 39 ferd

f&ar & | have expunged it ...(Interruptions).. <RAY sy raurferarsicH
I SWHATA Ad HINTI ..., (@9g9).... | have removed it ..... (
Interruptions)... 9 39 vHIUS & AT 81 ... (FTHT)....

*Not recorded

**Expunged as ordered by the Chair.
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sft wg ArRTIOr Urfor*

it Sgwuraf: s9@61 $B ft R&rE uz & S Nothing will go on record.
...(Interruptions)....Nothing will go on record.

#Y T9. T9. sgqgarfearan : 93, U+ Fa1 fF 39 RPrS 9 Fara forar vz
2, g% O 981 919 & 77 fb g9 3 &~ § us e o1 Tt Fare ok
. (T

it f¥re a1l : 319 BH MUY B1SY 3B BIA~ & qIh GG ?
sft Suurafa: org 39 |7 HEA?

# U9, U9, AEqgarfaan*
st Suywwrafa: My 95 SMgY, 99 WYl Nothing will go on record.
...(Interruptions)... Nothing will go on record. g qarferar Sft, 38d wa1aT 9 § $B &I
FHAT g 3R T 3T B FHbd ©, AT 6 SM3Y ...(AILTH)....

A T, 79, sgqgarferan:
it STQUTUfa: § iRk R HH, MY AT ...(FIA)... R w7 Har o

AHAT &, MY AT ... (L), .. ST HEI A M9 W rqurfaarsedt a4
SWIATSA AT DITYI ....(F9LH)....

2 T, U9, Egarfardn: 81 9% 1S9 CllPbIe § Al g8 da TAT| g8 Al
39 I8 P [ H 79T W aIYH oIl §1 ST TllbIe H A1 39 98 ol 7T &
39 Al AMYP YRIUS HRA F TA1 781 8 b g8 e § T2 Suwd, afed a9 9
Y WK 1YY . ...(FGHH). ...

it IuwHafa: 49 919 371 & 71 & rwfaaraned a4 ...(=@awu)....

A TH.T. ATGATfIdT: HEISY AT Ugel Y31 I8 qa1gy & gaR Adanfis
A 4, PIEITITTA WFaR |, |1 * * 2] B JAN ....(FIG)....

st SuaHrafd : 3y A a9 9w BT YAT R B IF 27 g AN Rare
# € <o)

o TH. TN, ATGAfAAT : A R FTA 22 A RN B8 87 ....(FIG)...

#t wifre a1 : 9% R17 gel &) 91d I8i R B S LI

*Not recorded
**Expunged as ordered by the Chair.
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s U9, Q. AEGaAIfeTdT : &I & B 8 ....(J;JL)....

it IIRTT oredt: @1 IR | FIATST ... (L)
. g g gat: aUP e g9 TC....(FGH)....

it Sgwwrafa: aaf S, oy drew RY... . (awm)... | IRaT, 99 g 91
PG T, SS9 GAY IR oMudl HIs fewd HY A Mud feaar ¥
M. (FAGF)... | B W & ....(FAUH)..., IRIY H g8l f H8 &1 ¢
f% ®I$ A%, you cannot expect that he will speak what you want him to speak.
..(Interruptions)... <Ry fsfefasa g1 &fi snua! ggied +ff w3ar v

2} T9.79. Agqgarferan: 93, d a1 dl uR <% @ A1, Sl uR SABT A9l
G B A, $/IH JISwN G AAT © ....(FALH)...

sft Sywrafa: sHfAT Mg W77 B3 30 AT ....(HILT). ..

oY T, U9 Agqgarteran : 9, § a1 HIwl df <87 A1, Sl R $qPB] GA I8
oAl....(FFL)...

it wgARIger gIfor: HEISY ... (FIYUTH). ..

sft Sywrafy : SRy gifor Sft ey B18W # IR —<I) B HIPp UR STXIA
HIT T A -HW AT 81 O P T ....(FAYH)... T §R-9) 7 33T,
IE 3BT A8 AT Bl

it wifre arsh: 93, 47 Qepa 9 fF@ &1 9% 78 o an, 7 & fF@
1t &1 A8 forar an #9 O % 3T € BT o1 f o B8 B fewd B §,
q g MY § fHAY B IvE Gt 5=y AT fhar o

sft Suurafer: ered g9, IRIY ar9 3y rUd Weolde UR 3NV, AN MY
Tide 9R gidd & a4t a8 Rere o Smeam R g deraffiad 91d uv aidad
2l @ ....(@a=i)...Chair will not be responsible. | will go by time.
...(interruptions)... Please speak on the facts ....(interruptions)...

oY T, U9, AEgarfardn : I8 1 HE T &, $9d U9 didd & Y $B
AL | ... (). ..

MR. DEPUTY CHAIRMAN: Why are you doing like this? (interputions)
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[1 December, 2005] RAJYA SABHA

SHRI S.S. AHLUWALIA: As a Parliamentary Affairs Minister, do you
approve what he says? ...(interrputions)... As a Parliamentary Affairs Minister,
do you approve what he says? ...(interruptions)... do you approve of this?
...(interruptions)...

st wgAIRIger gfor: qv, ... (FIUH). ..

st Igwurafd : R § o I8 Sem gfor S &1 ... (=agrE). .. 3
SIR1 e 9¥ difelg , 99 81 T, 379 Hhaed U Y| ....(FILH)... SIPI-
TIH! B W TH 8 BT B ....(FIL)...

sft <reftE red): 9%, e Ay S 7 fa+t wfiw < S9F sigy ST Bl
SITET UIST-3MIT BT {6 H8i-®el TaadIse & arqand gy, v —fbT &<
¥ 3iY gU AfFT A7 w81 I% ¢ f S a1d ey &, A Sft 7 fH g9 59
q1d Bl el Bl 8 6 wWe-dey & RAwaR 4 o dicyyd g 98 €T & o
e oMeY & Hdifedd B1 SISHMT St gl T¢ § IFH W) HEAT A18AT o1,
MfERP 365 BT IR BIT [FAT, HFRICYAT & 3faT IHaT 355 8 356,355
J qurg anfefpa ¥ B, ¥g 919 diw B f dAgd a+de o A= 8, R
TgAC Bl §T¥Ad RRIRE F Rwrsrd 27 & v Afe a8 919 ag sym?
P WY TCT & 3iqR T8 &1 &I HAl AT BN, a8 b1 A% AR T HIW
fp ded Tadde &1 AR T ey ar 98 TRVl snud a1e B fR SR AW
¥ aiex 59 919 @1 v die a2 5 a8t &3 Nidl & ofgx Aadarse
ufded 81 I 91 I8 €, BAN I8 uX e e wT 819 thad 93 819 Y
J ITR Y F 3fI AR g8t ux IurA difhwd ) T gens o ofeT anw
JAfFEd 7 a7 F 71 &R X, JfF we wadHe 7 4 H 7A & v A
g fafres o AT & ofgx a8 i @ Aged TaHT $HA SUTRT RIT B
FEH § S USY & HS....(FAUA)... G e &l

Mo IR g g9t 3T I IBIR Bl 47 B U]

it STUGYTUFY : 9 Tq9 YW dAF 981 BY 7 7, A= q g9 HI T
g, oY Ff §eVE HY B 872

#t TIRIE It : ITR USY & ISR IMATET UR I(CH gl Agel AgHHE o
W wede g fd gy & RAe off 3w gT<fioiy 3 ugd €198 sl &Y
) off SR USY BT A Wod TIAHE FHY SATST RIT B Fh &, H w07 AT
S | qu 9r8dl g1 SIETras & 3fa¥ Agd AgTHe 1 geaoid @ RUlE ugd
B AT oAt 3HH TSI WG TIAHT & AR & S R 2 SR g 418 2
% oy 99 96 H3A I W9

343



RAJYA SABHA [1 December, 2005]

UIfaTie & HUR AT AT AT| ATYHT AT BN b e Ry arsrudl off
S P Y WTHT THR MY I 6 84 AIGH o1, BAR UTH §calioid & Rule
off f6 wIfdaTde & HUR BHA BINI WS & AER S84 A9 AT AT 395
A UIAATHE & HUR EHAN API T8l S FHT| 31 Ui AT PI 98 YT SR
IS § ATIDH! HIRATT ST YISl DI AIYBIR BT b 59 B Al IR EHA
B3N 9 BISY & AR ATSATUN Sl 7 HET b ATS0THO 3MS0 HT 81 8,89 AR
g, 89 B T8l HR Gdhd| TIAATHES IR HA g 9 MY B8l [ M0 YH0
M0 HT BT & 89 P 8l B Ahd | 3R UH &7 {9 H8T o1 1SH & 3fa &
arearofl Si....(=@aHI). ..

mo wHgw g 9ui: g9y Sygurafa S, g srsareh S 7 v
T 921 BT (6 $© T8l B b | ....(JILH). ..

st wfrg Il 379 AR U UH-UF JAAT I§ USSH Al diad giRed
B IR g9 a1 © 6 #9 Fer an, gsf g=h S Y 99 gu &, f smearth o §
MUY 98 7ed A YOI d1edl g [ BgwnT & g S 0 arn g1 € e
FigN ANF & 38T 9 BT, AT YAMS! S J IAX AT 8W H Al © 3%
$8 <d 8 P g0 UHo 150 BT 81 &, Y A TAT YAl 817 o 2 b ISk §
|G P IS Sl JHIT AT AT IUSF 4TS M M0 THO AT$0 &I 81 Bl

Y ¥ v srgqgarferan: oy AE 7 HRY)

st wfre st § 9916 98 B @ g1 AfBT AUD WIPR R T4
AYHR F R AHT MWATT BT Bdh g1 9 AU~ WY H AXHR A I
IEM 6 AR B @I B & A7 ... (FII).... 93,98 A1 T H1AE
< BT Sir, it is very difficult how can one speak in the house when it is not in

order?

o | wragE R 9ai: sy qeat gv qifor)

st wIRie aredt: 99 U Her 3w AN S aid, a fedt 9 fowed fear?
e (I ...

# THOUNO AEFaferan: g ISIA & ASFAT & dR H ... (FILT)....
it Iymurafa: omy 989 O A1 ... (=@IW)....

sit SgwHafy : oMy 9gd i fAd| ....(@aEA).... It is not possible ...
...(Interruptions)...
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3t THOTHO JEFATAAT: AR, IT ST & ATgFAIT Bl a1 PR B 2l ...
(FILT).. ..

sit wif¥re It |9, |1 H 379 BHI A ... (FAAH)... H $AY
YO HR I 6 g1 a1 AT &l ... (FGET).....

2 THO THO JFeFaTferd : I8 | Bel| ... (FII)...

st Sygurafa: 3y 38 S| ... .(FAHH). ..

ft wf¥e e : wfaardeRT Sevhady oIF ¥ 98 99a1 §, U 91q
IS W 9947 21 MY WId ¢ & f$ed o379 9 any st wfaardeRaT 99
STAA ... .(FTHT). ..

$if THO THO JFAIfAA: 9 F FH My T8l A # waaric & ax
q 39 g WG L. (=ITH). ..

it Tifdre aredt: oy oru+it 91q Svem HITYI 3y TS B feed 7 fhar
ST ... (@IE)... I, | TN 910 TH BIEE, i A T § & 3
QAT dIde T8 1 UH-UH A DI UHST Bl BRI B AfbT gexad
JAFRIRE & gy yg 9 <@ g f& NfadfRra<t & AT & g w®n
Red €2 gevaa ARIRS b Taaeged iR &1 sy IR & 9 71
3N 91 gAY T P 3R 39 AT A B, o fhfHTew & Wy Fasy g9 3w
B s ARIRE & AT 9371 W @I 97 2 =

AR, § 919 A8 of 81 § HRifP Y M 8 wha €, dfed P 9gd a9
SHA A A TP AR fFIT € Sodlo 90 & FU, F¥T TR ITAX 99 F
U 9gd 991 $hd 81 7, 98 W AT A1, S §e¥g A dal {6 v g7 64
& Y X ST, A TS A5 B 2RI 4 ... I H81 & §7 IT5 918 Bl
A1 BT A1t AT g8 BT B4 [Ba1, I=BIH I8 W1 B8l & §7 39 urel &l ugel
ff 7gT ® T X ansa At AT HH ATH TIHHS R BRI
o (AT

w0 g {48 aui: Sepd d1e a1d 21 ...(Fae). ...
oft TfNT A : IT 919 STBT I A Bl L.(FILUH) ...

M THO TWO AggaAfrAr : W AE ol €, ¥T [opa 9L g
.. (TIAT)....

ot T S arfy SIY & iR AIF-TR T use ... (FIU)....

Mo WHIE g qui: I5 NP 919 H8 I Tl ... (FIUA)....
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oft Syguufa: gui <, <RIY| ...(FIU).... I8 AP g IT 2l 99 I8
BIs gAY 910 HBA © Al ITP GATH| ... (FIG).....

it TR1E St ) IR W § AT AR T 98 U THOYA0TO BT deel
B3, SHH! W UH AP §f IR TP A FUIT BRAT 81 ARPIR gAY dIgaal]
BT FUIC BT 2| AIZITAA BT T8I H AP T ITdh N -0 TS &

|, IR 39 S B AN 8101, A1 9 & IR STIAA AN Bl
T HIAT IAI 81 SN (... F7T DI €EL...) TS gl TITHE $ q19 HI-
A1 8RR B, 719 AR & SWATE 4 $9 W $ ol US IS Bl S fBar o
Jh| H /N AW ST AYY YO A8 g, AT 9§ A+ ATSH! 5| BT AT
980 R AfiEded T fawd €, § 991 add 4 uedl §, S ga gexAd
ARIRE & AU dlerd fhye SR d 81 ...(FIAH).... dAfdT JM9d oI
Al gl .. .(FIHI)....

# JF A : AT G P ATgT ded AUl H AgHl U HR BT Gl
Y, UH HHYT Mt gaara<) off g'l & 6 o) 97a18 g1 9= & &
JMATH U &, " U fhdArg @, S 99 1ITH & I 9@id 915 v ol I8
DHHIYT 3B SFATIN 7 HB WYY S X H .. (FJLT).....

st wif¥rg arclt: T W1 usd amud Ia1 w8 fe § g7 feae fawq
et g1 (... 999 B °9T1...) H NUH Yol A8dl g MY uge INI<T Bty fb
Jded Tg-de fPd IV A 39 M= B g BR Ahal 21 8, § TP T MTD
JATY 1 HIH HIAT gl BRI & 9gd 4 dfEHe g, T a7 ardpad
AIHIX T8 HI el 2 3R VW AIBIR I DI IR B TS IR U9
¥ 3fgR a1 frelt wWe & iy MfEawd 356 &1 gwiAT SN, Al fada=r g
Y b AIX B ofeT IE gdsdl fF ded TaHHT R HY Ahdl 22
URICYTA U™ & 3f&X dl dgd d-dc 9gd PB I Adhdl o, oAfbd
qrgaferdl & @Y uIfafRRia=y &1 WY 81 Faadrsed qaue g, g USw; &
e MR T I uBedl aR I9 AN B AG H gAIHR qradrd BRI Dl
HIRTY B, I Y1 AId &A1, g 4 &8 Qa1 {6 ) 596 A1y 3l U1
JER T8l a1 STAMN 8F Fradia s3I Tar 981 8 [ giigrd & aigx ggd
FE g B WG oftg Wt 7 s NG & @y qadd IS GHRT B
AT BT o1 BHIR WHT TP HATd HISS § | A gew & 9w ffwy
T8 BTH B DI BIRTA BI, AT MRITBIR B & 17

39fIT IRPBIR B Y T 5 I8 U 919 § 79 g BT 81, I8 SRAAR
T8l Sor TRl IHFT 9 AR AT S U P 37X & 3NN WA BN VB ¥, IJR
EREARICIRESI
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7.00 P.m.

el SITg 1 SATeT I8AR ANBT B AR § YN HEIA B T ARBIR DI
fpfedrss &9 & - S a1d U+ Fal ol b — sexaa NI T arHa
2, 9 AT9 F 3SR B9 FIP! 98B S SR A1BYI TH- TAY & RgeATh
3Tl I8 IST AFYI ST 3T ST il ISTYH I AGAGRT 38R 3Tl IS
R T 58 AT F A8 TP ST HIF IT 3N & (b < BT B Wl AAID
S QAT 81 § Sl G< &b 3SR T8I 8] | BX AV D g I A< P AR V&
2, ISP AT MR X BH S B JAd1 S A9 81 MY [HA TP & IR F Hedl
dql gEN FHIS & WY AP N H HBI ... (FFT d €. G, § U
qId WH HI I8 §, Wl A 9 <I3H AT AfbT JIT 34T SISH Al AT TB/IA
Q1T PR X1 $ex9a NRIRST v U1 /el & 9a1 diegsd s 4
RATET.. (FALT).....

Mo 99 %e g gui: F=g9R, I Y T & IF Bl ...(FIAH).... I
JYT 919 T8l BT VT Tl

it Sgwurafa: o, s g ar |

st fre redt: Sevad RRRE & At § 89 wad 91 A1fy i
JATTH B, ARBIR A W HE 6 HIRSITYAT Bl R 8H FHS B b dl
g SY 1A W &Y 91’V JfeT ey e afd F WiEge anse Hifvy fF
AT TIHT BN R HIAT ARY, R T8 BT A3yl #8gy, § B & 39
IR P |1 Y T FH HHAT:

T3V B1Y IoI¢ 89 41,

g9 12 91E 98 @1 gar a1g g

MY 37t TR s A gwil,

S8 —U ARG H ofiRI- BRI 4 Q|

B9, Sl GaT B 4o Y, U GaT ¥ 3 &I ¢ & 3 & a7 4§ <1 5i8x
3 AT 8, T GaT, S R HY T, HIST I T, S & FTolld Bl SIdh sl

g1 | YR ggA-9g YipATI

sft Suwrafa: si 997 a=T9r, Mu®! el & O fF+9e 1

$ft d9d FEIv ( HBIRIS) : SURHTYRT Sff, § M1 9gd Ay § S g+
T B orer 9Ey fean)

it IgwHrafar: oArer G99y T, Adifcs 9 § I gl
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ot qET FARTUT: BB A BT 7T FHY AT |
st Suwwafy : e S & ef- w11 e off e sem e

st gd @I ¢ A AUD! AG, AT MY Y H 2l BAA FT ARG
JMYH BT H 1 & JAMTH! & § S | ST 31T @21 AT A8 | MY S S
qqsl, P IUFWURT ABISY, I8 91d Fal T B Sl MR =49l I8 g3
AP I' 91 A9 drell 81 § [ FE <9 $ ARA@ BT FaId 39 $SIAA
RS & 451 81 731 81 $% 91 AR /Y B /AR W dis FHE T8
g, 98 U9 & 9 97 | Bl 97 W) 7 w9 W@ fFar g JafeT gg o=
I 6 TS BT AR QAT &1 R 891 SaRe GRe&m 99 A 4 °ivd ¥ 377
B! 8, I8 $ds 8HIHA A8l 8 | SHD 9 WATIS 8l A SH I DI AHA
IGHY IR PIg M 6 2 BT 7T JUN GG GIHM A1 9 % | 7d
g7 @1 g8 T8 8 fe gt a1 9% § fF o o 9vaR 2 &R WvarR
F WY S A 2, ITB Hob UEATIAl & b I8 gHRYE T@T B ARPR 2 MR
9 o H 99 WYHIR 39 ql UR FAT drell Bl § Sl fH ¥ & g |
g1 T8 Aredl, fed a9 &1 st 71 A "rsd, B S - arfe o1 srsen
TE AT TS, AR BIS A HH-SAST 8 W Y Al AN H IE TATHEH
T8 Had 5 $9 GYHR @ NI 7 TS Bl WYHIR @ Ay F 1w T,
FIHIR B AT W T Bl WA a1l B TSR WIS ;AW AE EFM g
AGRAT 9% MY WH H| AfST 39 GYHR A QAT Bis AHA 981 B9 QA
IAY SIS Wid, BIs 999 Y7 2 131 99 6 31, 39 @I 189 B Aropai
DI Bl gl P RGHIT B 3501 UR g1 &1 &M 21 - TH B q1d a8l T8l
g% 21 S TN g3, SAd1 Bis wqdT T8 Har, 9 781 s arfey off 1 § forw
uid A Al §, 981 BT Ieaiw U1 W yelgsieY Wigd 7 91 , 9 981 UR TG IE,
b a8l a=yR A TRaAaIfAl B ATS AHR 2l

WIS A S ff ISP SF | S §1 98 AL 2, WERTe §, d9YR 2
FRIAATSAT P 98 g1 YRAT 81 B GfAd aral dI ST T3 81 B S8l Al
AR Y €, 3T WY AR XE ¥, MiSAT WHE ISV o1 X8 2| AEISH, Ig A1 Uil B
U¥ B, Abell ABRIG AXHIR 39 8] d$ Ul © , SHDT YR QI T8l B
greft B1 39H 3fy U<y off 8, 7ey uaw W ® R "YWt Bl AR hE 39D
7w wY 5 91 wial B AYBIRT Bl UHT HIh S VAR & 5IRT 39
AAS B 1P I B [BAT AT, T & AT 2 & 98 49T g WY &1 5em, dfe
$AD! AT § PO AP 03T W1 €, 39D gATE H STD! SRl b 4T W
g, B9 Ul B g B & g Rraar ff Fwaferat &1 vRam 2, 9% fav arR
WA STATHT TH, FHIAMAD THS Bg ® A% A T81 MY, I & & 3MH
AT B S FHRTY §, 9 T 781 B R MF A By B 57 1A A DS
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WABIR T Y& Y {6 R AIBR & Raers gIar & 8k R/ ARBIR & Rgard
T8 BT 87 f59®d U # A 981 7, NP 99 uR HUSI 98 8, SHB S Bl
SATST a1 BT B BIS MIWSH AT 8] Bl - 39 [ B 9ra+=1 &f 98 Ha= 7
AaE ASE A, s9fy IXBIR B 98 YIS A1 ARV 5 g7 S A
TR 7, 39% T Word STaude Idh, WId gHAEMAS YbS 97491 a1yl

IUFUTIRT Sff, TP a1d 98 ASI g3 | AT A §Y S Hs § 847 9~
A <9 | fhw ave il @ afSsai 391, 99 € i UF & 1% U,
9 e § 9 gwg <8 13 A1 ¥ gH-gAR (AT BT Y & {5 g'
WIRd @I 3fdd TS g, $9 U BHA B, Al 9 7 Sy, 9 B g
fed STl g8f @I WRBIR 7 24 €S H T8 B IR ISR A1) HRATIT, ATH
¢ 91 HRATs 3R BN PRI B & 1 g9-9a< ¥ WA &, 918 98
ST$HT Bl, A2 A Gl 81, STH! AT 1T SITYI ARE A AP B A8l ol ardl,
AT 3T @1 IBR B I8 IS SIGY 41 IS {6 Fold DI Sl BIg 781 ol
AP, I§ AIGR SHH! I8l S| 3B Usd BIs ARG IAD! A8 o gl
AT ASHR, DI ASISI ASHR , JUA! {4 B & o7, IS T g=1
ered duTdy TRaR I IWH! IS Y| SHY A MR W D! 171 g AT A
e IS ... (FAU).... AR AT I& 8] ¢ 2 Al 3P 7, My ¢ Sy
HITQI 89 A T8 9 8, 89 A1 A7 HIRTA BN

ITFWIRT ABISY, SABTAEIE | SN $© §3N, 95 g7 galll a9 & oy I8
TSt a1 8 & o anHi @ A8 A MY, A UR AT B AR ;U AAA Bl
IITHR o WY1 I8 84N forg 9gd g9 a1d 21 391 99T 6 adis & 781 8
FHAT 8 3R S &5 H¥ 8T A AR WRBR B9 I8, o A 81, 39 # fon
AT 8 SR 39D AP A B H& AIBR DI YR-YI1 TS HRAT IS,
39! RrEeRar 4 o g

BT, faceh arell ot § ST Sl €87 RWd @l a1g I § ¥ ek
S A 3H- gelRe Y, facel ardi 7 A gel § Y | U gHT &l
e FUR BTl I=BIH A1 b 89 SMdHals A o G &, 89 A 3¥d 2l
g8 fgmd o faeell arai 7 fawng, S¥a! S@d gY, S9¢ UIe HiF § SR B9
IFP JAER &, IB TR B9 S qb A8 ¢ WY, Al facel aral & f&dl B
fearar 81 Ao g9® PRI B3 WY & (e aral 7 a1 sy fF=1a
faars, ofes S I¥F WY AR B, IS d 74 T AN Rl § 7 o7
HPh, 3P X H 959 SUTQT BIRTY HA B ST63d gl (I B °9)

ITFATYRT St, TH —aT a1 % e w7 eI Sft 4 da il & &4 &1
AT IHNE a1, wifed § 39 w91+ 4 g ffiwes o1, swfay 991 98 919 a1
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{ B A8 g b 981 DI I57 IR I§ 64 Al. 1. M. BT T8I <1 18t
off, T 91d 981 81 ....(JAFE)...

2t sreu B BTed TIIHT T BT o
it 9T TRI01: HEIRTSE BT T8l BEl, MY B Ta=He B1 779 T8 foram

sft srwur 9N : I8 documented fact B f ®Alc®d Tadde 7 I fba
o, d ultimately public pressure I S9! agree HIT 4T AT|

SHRI VASANT CHAVAN: If it is concerning Karnataka, | do not want to say
anything because at that time you did not mention the name of the State. So, |
thought you were talking about Maharashtra State.

SHRI ARUN SHOURIE: | did not want to create any controversy. Now that
since you have asked me, it is well-known that it is Karnataka.

SHRI JANARDHANA POOJARY (Karnataka): It is the Government of
Karnataka which made arrests, took action and ten cases were filed.

...(Interruptions)...

SHRI ARUN SHOURIE: Sir, | have gone into that. The IG who did that just
happens to be a Member of Parliament of the BJP So, | know as to how it was
done. ...(Interruptions)...

sft g TR : Anyway 141 TGl T UAT- JYAT HIH HAT 2, 7TWT HTH
fBar g1 Sywwufa wEIgy, 98 919 W sHIRd § & aN ded 9 v gw
BT U1, 319 9§ Srell gsdl o7 IE1 g1 $l Q41 9 81 {6 dah & Sid o saa
BIS SISTH WY 18X 7 MY, §H BB $A 919 BT ¥l AYBIR B 39 U= WY Ffivar
A AT IS AR - FH BIH BRI §, A WATAT W BTH HIAT & Al
IFB! A WF g 6 ot & A St g9@ Baar g 919 @ 9 B U
T fF B 39H AR § 3R ST SHH ATl g BIH HI aTed AT 572

qeIey , A0 4% uF & a1 ¥8 T3 2 5 o1y W s A s W
FHHYT B U a1d BT Wb QA1 o011 I=BIH HEl b faoel § i wrgdl & @y
ST AT B3 AT, IFPI I B P 9 & 4 Yo7 ISR A998 48 St 7
U1 9T AT SfiR 39 A9 Bl 8 B AT STIAA ARINRS & oy 9 95
A1 BT A0 811 A TEA AT §AS AT 4 YT BT AR S q975 9 AT
[T AT 9 R H ggare Hl I © b I 9gd g1 H1H [BA g1 F3 WAl
S EBIH T IE o7 R f9H % 7 $u ga9d 2 @ off, IFH! I=-A e
B BT BIRTY B &1 I8 51 F HHYT S 919 Hel MR I/ I8 B8l (b
el a1 oru U AR @1 g fiar, afeT st g
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HHLT J fTH1 919 forar 7, 31 #3997 fean) fH=d § @ 9rHT UHhN ded
& foaedr 719 2 W1 HHINT H 8, I q F3] B, BT 4§ AR BI, I 37
PIT T HA B, f5F HTAT H B1H B T © SN oI ® a1 919 BN AW
I% U9 qF T8I € 3% 98 I1EW T8 § ol WEdr+l BYh ud & Uy F AR
FAT 48 Y1 T B | A8 DI, =8 B (B @G HIF BT BH T B
I8 § ITH Y Bl g

T8 HA S A A1 R4 I8 3rgRIg 21 fb S =94l g5 2, S © Japrdil el
A% § g3 Brfl, oIfhs g9l iMRaT ¥ of | gfers & A8 dH 3§ S1aT AR A
B TG 7, NYHD g7 B STHIA &1 S 9T S1-HA I501 Bl &, IAP {77
TP B BISNIT TP, IT U Bl A BRI P! THA ©§ MR Sl g9I¢
A gferd & o &, et fra sneHl gford § o149 &% 2 §, I WIS $A ©,
$9®! 981 ARV 1 gfers # A HIA &, HERAT HIb STD! AIG 7 BV,
IFP! R S S| STB! T8 gAY ASarT ged A AR SHASE A 1A
S| AT §AT B Y| AT B8 Y A MU a1 GA Bl gl

DR. CHANDAN MITRA(Nominated): Mr. Deputy Chairman, Sir, | thank you for
having given me the opportunity to speak on this issue. | know that the House has
been debating this issue for a long time. As you said, “3/%! 81SY &1 9gd $©

J1 BT gs A8 &~ | will try to be very brief and | will focus on one particular

aspect of the issue because internal security is a very vast subject. It includes,
as many Members have pointed out, questions of terrorism, separatist groups,
infiltration from across the border, drug caterls and a host of crimes that are
involved in this large issue of internal security.

My focus is on the aspect of Naxalite violence, and, particularly, the
connections between Naxalite groups in India and Naxalite groups abroad. | am
very glad that the Minister of State for External Affairs is also here with the
Minister of State for Home Affairs because, | think, there is a great need for
coordination between the External Affairs and Home Ministries in dealing with the
problem which has assumed a huge dimension, particularly in State like Bihar.

The Jehanabad incident which has really shaken the country because it is the
first time in the history of independent India that an organised guerrilla raid,
reminiscent of what used to happen in China and Vietnam, happened in the
heartland of India People came in droves, announced their intentions, went
and raided the jail got people freed, dragged out
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their enemies, and, after a few days, we found two of them, their headless bodies
thrown into the fields and the police could do nothing.

Then, they walked down the streets of the town with a microphone and a
loudspeaker and announced that they had come, they had achieved their
objective and they were retreating. This complete abdication by the State and the
way they cocked a snook at authority is absolutely unheard of in independent
India. And, Sir, this happened, | think, with the full knowledge, intimation or
anticipation by the law-enforcing authorities. The armoury of the police station at
Giridih was raided only a few days before the Jehanabad incident and a lot of
arms and ammunition were taken away and these were used in the
Jehanabad raid. There should have, obviously, been far greater coordination in
the whole matter; information should have flowed very clearly and categorically
and action should have been taken. | think, somehow, there is an atmosphere now
that nobody is taking this matter seriously and considering the issue of Naxalite
violence with the importance and gravity that it demands. Sir,according to information
in our possession, Naxalites have killed more people in recent years than the
Jehadis have killed in Jammu and Kashmir. But, the magnitude of the problem
does not seem to come out from the Government's response. | would, therefore,
urge the Home Ministry to look into this matter seriously, especially the issue of
coordination between the States. The issue has been raised that law and order is
a State subject; the Centre cannot always do something to intervene. But the
Centre can urge, the Centre can intervene with the States, the Centre can
coordinate the policies between the States. | am sure no State is going to object
because all are suffering, As the hon. Member has just now said," The problem is
not in Maharashtra only, so many other States are also involved." Who is going
to do this coordination? So, Central coordination a unified policy framework
frequent meetings and holding of the coordinating committee meetings regularly
are absolutely essential. The Problem has not been tackled with the sense of
urgency that was required.

Sir, the other point | would like to raise is that there is a great inconsistency
between the Government's supposed commitment to stamp out Naxalite violence
in India and the way it has dealt with Maoists in Nepal. Sir, | would like to
know from the Minister of State for External Affairs as well as the Minister of
State for Home Affairs. Is it not a fact that the Nepali Maoist leader, so called
Comrade Prachanda, was in Delhi and Government intermediaries brokered a
deal between the Maoists Communists and the political parties in Nepal ? Now,
Comrade Prachanda
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and Babulal Bhattarai are people against whom there are interpol red alert. So these poeple
were brought to Delhi and whatever the Government's intention — may be very good, |
am not questioning that — the point is, if you play footsie with one set of Maoists who
have created terror in Nepal, and, at the same time, wish to fight Maoists inside India,
there is an inconsistency in the position. | think, it is very important that there must be a
consistency in Government's policy because the Nepal Maoists have made no secret of
their plan to launch a similar movement in India and assist Indian Maoists. There is
credible evidence that in a raid on another police station in a place called Madhuban in
East Champaran District in Bihar, a few months ago, some Nepali Maoists were there
to help their Indian comrades. So, in this scenario, unless there is a coordinated
policy interally, and consistency in terms of foreign policy towards Nepal and what we do
in India, this kind of incidents are bound to grow and multiply. So, this is what | wish to urge
the Govermment of India— to try and coordinate and seriously consider the enactment of
federal laws which have now been done in countries like the United States, which we have
discussed in this House also on earlier occasions, we have discussed whether there is a
need for designating certain crimes as federal crimes and devising appropriate strategies to
deal with them. Certainly, terrorism and naxalite violence are in this category where you
need the Centre and the States to come closer and coordinate their activities. Just a few
days ago, there was a map published in many newspapers, described as the
naxalite map of India.

It showed that from Nepal right down to Kerala, there were blotches of red being
connected from North to South. The so-called red corridr, which the naxalites have been
talking about, has practically been achieved. So, | would like to ask the hon. Home
Minister one question through you, Sir, when will the Government wake up to this problem,
and when will it adopt a coordinate policy? Thank you very much, Sir.

MR. DEPUTY CHAIRMAN: Now, Statement by the Minister of State in the Ministry of
Extemal Affairs on the Thirteenth SAARC Summitin Dhaka.

SHRIS.S. AHLUWALIA: Sir, it is a very lengthy Statement. It can be laid.

MR. DEPUTY CHAIRMAN: It is a lengthy Statement. You can lay the Statement
on the Table of the House.
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS. (SHRI
E. AHAMMED): Sir, | would definitely lay a copy of the Statement on the Table of
the House. But, Sir, this morning the hon. Chairman has instructed me to give
the clarification to some hon. Members.

MR. DEPUTY CHAIRMAN: We will take up the clarifications later.

SHRI E. AHAMMED: Sir, since only one Member is there, let him put his
clarification. It will take only two minutes.

SHRI DINESH TRIVEDI: (West Bengal): Sir, in the morning | wanted to ask a
question. | was told that the Statement was going to be laid. Sir, we cannot keep
on postponing the clarification. | have no problem, if you give the ruling that
clarifications can be sought tomorrow.

MR. DEPUTY CHAIRMAN: It is not a question of ruling. It is the sense of the
House.

SHRI DINESH TRIVEDI: But, Sir, then what will happen? My question does
not get answered. | cannot seek clarification here.

MR. DEPUTY CHAIRMAN: You have not studied the Statement.
SHRI E. AHAMMED: Sir, he has studied it.

SHRI DINESH TRIVEDI: Sir, it is related to the question | wanted to ask in the
morning.

SHRI E. AHAMMED: Sir, it is a general question by the hon. Member on the
SAARC economic position, which he has already put in the morning during the
Question Hour. The Chairman has directed me to clarify it when | make the
Statement. So, since | am laying the Statement on the Table of the House, | can
clarify his point. Then everything will be over.

SHRI DINESH TRIVEDI: So, when can we seek clarifications?
MR. DEPUTY CHAIRMAN: We will fix the date.

SHRI DINESH TRIVEDI: That is all right. | have no problem.
MR. DEPUTY CHAIRMAN: Clarifications will be there.
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SHRI E. AHAMMED: So, can | lay clarifications?
MR. DEPUTY CHAIRMAN: No, only lay the Statement.
SHRI ARUN SHOURIE: Is it clarification to the question?
MR. DEPUTY CHAIRMAN: No.
SHRI ARUN SHOURIE: Then what is this?
SHRI E. AHAMMED: Sir, | can answer.. (Interruptions)...
SHRI DINESH TRIVEDI: This is a very important...(Interruptbns)...

MR. DEPUTY CHAIRMAN: Now, the Minister will lay the Statement.

STATEMENT BY MINISTER
Thirteenth SAARC Summit In Dhaka

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E. AHAMMED): Sir, | lay a copy of the Statement on the Thirteenth
SAARC Summit in Dhaka on the Table of the House.

MR. DEPUTY CHAIRMAN: You can send the clarification to the hon.
Member. There is no question of laying the clarification. You can send the
clarification if the hon. Member wants. Because the other four or five
Members who have requested for clarification are not here. So, we will fix the
other date for clarifications.

SHRI E. AHAMMED: Sir, it can be taken up next Wednesday.

MR. DEPUTY CHAIRMAN: It can be fixed as per your convenience. The
Short Duration Discussion on the internal security scenario in the country is
over. The reply will be tomorrow. The House stands adjourned to meet
tomorrow at 11.00 a.m.

The House then adjourned at twenty-three minutes past seven of the
clock till eleven of the clock on Friday, the 2nd December, 2005.
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